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WILD LIFE (PROTECTTION) ACT, 1978 

TEE JMDN AND K A ~ B M ~ R  W~LD LXPE ~ R O T E ~ ~ ~ N )  
ACT, 19% 

(Act No. VIII of 1978) 

[Received the assent of the Governor on 9th May, 1978 and is published 
for general in f m a t i o n ] .  

~a ~ c t  to provide for t k  pro(ertttlbn d wi~:aniXlh r d  ,fw oratten . 
carraoct*d titenwith or adltary or iwidentiif.theW4h 

Be it e W  by the ~ d m u  and Karhmir State 
ninth year of the Republic of India as foilo~vs :- 

1 .  Short title, extent and conitnencenrent.--(I) This Act may be called the 
Jammu and Kashmir Wild Life (Protection 3 Act. 1978. 

(2) It W s  to the whole of the State. 

'[(3) It shall come into force on such date] as the 
appoint and diffmnt dates may be appoin 

provisio~ ofthis Act. 

2. Definitions.--In this qct, unless the context 
CP, 

(1) "animal" includes- 

(&) all fom of mima1 life from the pmtcwa~ls to the most 
I 

@) amphibians, birds, mammals and reptiles and their youngs . 

(c) in the cases af amphibians, birds and reptiles, their eggs ; 

(2) . .animal article" means an aFtic1~ nrir2le from any captive animal or wild 
animaf. other than vermin and includes an article ar objscr in which the 
whole or any pan of such animfhas been ; 

(3 )  "big game" means any animal ispccified in SE:lwUuk In ; 

(4) "board" mans Wild Life Advisory Board constitutjid under sub- 
section (1) of section 5 ; 

(5) "captive animal" means any animal spociftad in Schedule I, Schedlrle 
II,wefnorSdnwkdcIV,orhichis-orlteptorbredin 

, -; 

1. &tb&d by $RQ18 drtd la Sammy* 197% 

- . % a  ,- 
e ~ t b m A ~ g - ~ ~ 6 $ e ~ ; ~ q & ~ 3 ; , y ~ * a ~  -6 +rti,ra 3.. ~ & a  a- 2 2 -&*-, AIL:<& , ,.;-, 3 ,- * , 



clause (a) of sub-section (1) of section 3 ; 

of section 37 to be c l o d  to hunting ; 

meat under a licence ; 

(I 1) "game reseweve" means an area declared 
reserve ; 

thereunder ; 

of any wild animal ; 

includes ; 

(a) cqming @ia& poisoning snaring and 
and m t y  attempt to do so ; 

@) driving any wild animal for any of the 
clause (a) ; 

(c) injuring or destroying or taking any 
animal or, in the case of wild birds 

rivers, shams and lakes whether artifid or 
bcwldendmcks; 



, 
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(17) " m a e e r "  means a muf- of 

(18) "meat" includes blood, bones, sinew, eggs, fat and flesh whether raw or 
W e d ,  of any wild animal other than vermin ; 

(19) "Natisnal Park" means an area declared under section 35 as a Nationat 
Park ; 

(20) "pennit" means a permit granted under this Ad or any nde made 
-; 

(21) "person" includes a firm ; 

(22) "prescribed" means prescribed by rules made under this Act ; 

(23) umplty73 iwns chatges e paid 4. the liaa.sw la aild miawl 
hunting ; 

(24) "sanctuary" means an awi  &lared under d o n  17 as a Wild Life 
sanca;lary; - 

(23) "small game" means any animal specified in Scheduie IV ; 

(26) "sptsclal game" means any animal - spedled in Schedule U[ ; 

(27) "&cidermy" with its &ation .and aigmte ~ ~ m m , "  
means thG curing, prepadokt or nafttaphies; 

(28) ''transpoker" includes a person, a private agency, a Gownamt 
Dgjmment, Corporation or any other agency engaged in the 
transpart of goods whether on his own behalf or on bekaif of any 
dher f~erson ; 

(29) "trophy" means the whole or any p&t of any captive aniw1 or wild 
other than vernain, which has been, kept or pre_served by my 

mesas whether artificial or natural, and i n c l b  
I 

(a) ~ g s ,  skins and specimens of 9uch anintais ntounted in whole at in 

I part through a process of taxidermy ; and 
3 
c @) antler horn, rhinoceros horn, hair, feather, nail, tooth, musk eggs 

aadimts; 

(30) "unaurod trophy" rtleaBs tire wh0b ur 
&r wild animal, o t b  ttra~ xentlia, ww 
of taxidermy and includes a b h i y  &#led 

k a * :  ,2 Az*2 " .*xi '*-A 



, 

(3 1) "vehicle" means any conveyance u 
air and includes buffalo, bull, bullock, camel, , 
mule ; 

(32) "vermin" means any wild animal 

(33) "weapon" includes ammunition, bo 
hooks, knives, nets, poison, snare 

, apparatus capable of anaesthetizi 
killing an animal ; 

(34) "'wild animal" means animal, 
animal specif ed in Schedule I, 
wherever found ; 

(36) "Wild Life Warden" means t 

CHAPTER 11. 

Authorities to be Appointe 

3. Appointmefir of Chief Wild 
Government may, for the purposes 

(a) a Chief Wild Life Warden : 

(b) Wild Life Wardens ; and 

(c) such other oficers and 
persons in honorary capacity. 

(2) In the performance of hi 
under this Act, the Chief Wild 
or special directions, as the 

4 .  Power to delegate. 
previous approval of the 
of his powers and duties under this Act, e 
a h - d o n  (1) of section 10 to any oEcer 
such &tibns, ifany, as may qxcifml in 

1 
A -  - - I 
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(2) Subject to any general or special direction given or condition irnpased 
by the Chief Wild Life Warden, any person, authorised by the Chief Wild 
Life Warden to exercise any powers, may exercise t&& p w r s  in tb seme 
manner and to the same effect as if they had been conferred on that person 
directly by this Act and not by way of delegation. 

5. Constitution of Wild Life Preservation Advisory Board.--(I) The 
Government shall, as won as may be, after the commkncement of this Act, 
constitute a Wild Life Advisory Board consisting of .the following members, 
namely :-- 

(a) The Minister Incharge of F o r W i l d  Life in the State who shall be 
the Chairman ; 

(b) Two members of the State Legislature ; , 

(03. Secretary to Government Incharge of ForestiWild Life ; 

(d) An officer to be nominated by the Director of Wild Life Preset-- 
vation, Government of India ; 

(e) Chief Conservator of Forests, exsfficio ; 

(f) Chief Wild Life Warden, ex-officio ; 

(g) Such other officers and non-offtcials, not exceeding f ~ e e n ,  who, 
in the opinion of the Government are interested in the protection of ,, 

Wild Life. 

(2) Report made by this Board wilt be piaced on the Table of the 
House. 

- (3) The Government shall appoint Chief Conservator of Forests or Chief 
Wild Life Warden or any other member of the Bbard as the Sscfe)ary af h 
Board. 

(4) The term of office of the members of the Baard referred to in.oiam (P 
of sub-mion (1) and the manner of filling vacancies among h shalt be 
such @ may be prescribed. 

(5) The -members shafi be entitled to receive such alktwaws in . 
respect uf expenses incurred in the performance of their dutk  as the 
Government may prescribe. 

6. /Procedure to be followed by the Board.-(1) The Board shdl lfteet at 
twice a year at such place as the Caternment,rnay direct, 

I .  2-2~ -3 :*-.- 
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ofthe,case. 

Life Advisory Board to advise the Government--- 

this Act ; 

CHAPTER 111. 

Hunting of Wild Animal 

in a licence granted under sub-section (5). 

--"-&cer). 

- following kinds of licences, namely :;- 

(a) Specid game hunting licence, 

(c) S m d  game hunting licence, 

Y 
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(d) Wild animal trapping licence : 

Provided that any such licence may be F c t e d  to the hunting or trapping 
of such animal as may be specified therein. 

(5) On receipt of an application under s u b - d o n  (3), the Chief Wild . 

L& Warden or the authorised officer may, after making such i w r y  as b 
may think fit with regard to the fitness st otherwise of the applicant to receive 
the licence, grant on payment of fee or mibe to grant such kence aAer 
reading in writing his reasons for such grant or refusal ; and when the grant 

i. of a licence is refused, the fee paid therefor shall be refwded to the appiicant 

1 (6) A licence granted under this section shall-- 

(a) be in .such form as may be presui"bed ; 

(b) be d i d  for such period as my be specifted 

(c) be dject to such ten&, conditions iind. 
b 

payment of royalty as may be prescribed ; 

9. Maintenance of records of wild animls killea or captured.--41) The 
hafder of every licence shall maintain a record containing such par€iculm 
& may be prescribed of the wild animals other than Wmin, killed or 
captured by bin~~duting the currency of licence. 

(2) When & animal spsifKd in S s W e  II, Scbcdu)c 111 or ScWk N, . 
is killed, wounded, or captured by &.holder of a licenct, he shall not later 
than f-n days from the date of such killing, wounding or capwe, or 
before ka6q the am specifid in the licence, whichever is earlier, Wmate in 
writing to the Chief Wild Life Warden or the authorised officer, the pres~fjbed - 

particalm of such animal killed, woynded or 'ci,ptmd by him. 

(3) The holder of,every licence shall, not later than fifteen days from the 
date of expiry of such licence, surreMer the records maintained by him under + 

rmb-sectiOn (1) and the Iicence to the Chief Wild Life Wanten or tk autbtisred 
officer, and shall sign a declaration, in the pmcn"bed f m  certifying the l~xords 
maintained by him under wb-section (1). 

10. Hunting of wild ~ i w M 1 1 s  to iw pmitted in W a i n  CUWS--(~) 

Notwithstgding anything contained in any ofher law for the ti= beiRB in 
i 

f' and subject to the p t o ~ ~  crf Ch@x IV-- 
\ 

(a) the Chief Wild We Waden may. if he ir; saw that W d i d  . 
aninral $pxified in S c W e ' l  kas Becorn dangerW to k w  lif* 

I 

r - 
i ' *  I # , # '  " - <*&$;< +'YjqL 
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or is so disabled or diseased as to be 

. writing and stating the reasons 
such animal or cause such 

(b) the Chief Wild ~ i f e  Warden or the aut 
satisfied that any wild 
Schedule IV, has become 
(including standing crops on 
as to be beyond recovery, 
reasons therefor, permit any 
animal to be hunted. 

(2) The killing or 
oneself or one's 
be an offence : 

thereunder. 
I 

(3) Any wild animal killed or wounded in 
property shall be Government property. 

11. Grant of pennir far special purposes.-- otwithstandin anything 
contained elsewhere in this Act, it shall be lawful for the Chief Wild Life 
Warden to grant, with the previous permission o f t  e Governmemt a permit, 
by an order in writing, stating the reasons the efor, to any rson on 
payment of such fee as may be prescribed whic shall entitle he holder 
of such permit, to hunt subject to such conditions as may be specifi therein, 
any wild animal specified in such permit, for the p 1 rpose of-- 

(a) education ; I I 
I (b) scientific research ; or I I 

(c) collection of specimens for zoological garde 
institutions. 

12. Suspension or cancellation of licence.--T 
or the authorised omcer may, subject to 
of the Government, for good and sufficient 
writing, suspend or cancel any licence granted u 
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1 

I 
relate to the capture of wild animals un r Wild ~n in /a l  Trapping 
Licence ; 

, I 1 
(d) hu#t any special game or big game 0th r than with a lrifle, unless 

specially authorised by the licence to h nt with a sh4  gun using 
single slug bullets ; 

I (e) far the purpose of hunting, set fire to any vegetation ; , 
I 

I 
(i) hunt any wild animal on any land not by Govern ent, without I the consent of the owner or his the lawful occupier of 

such land ; 
I 

- (1) notwithstanding that he holds a purpose, hknt any wild 
animal during the closed time 

(1E) hunt, with the help of dogs, 
fowl, chakor, partridge or quail. 

i 

(0 use any artificial light far the purpose 
specially authorised to do so under a licerce 
over a kill ; 

$) hunt any wild animal during the hours 
between sun-set and sub-rise, except wher 
sb ~nder ' a  licence ; 

(h) hunt any wild animal on a salt lick or 
place or on path or approach to the drle,  
water birds ; 

(2) The provisions of sub-section (I), shdl &t apply to v e b i n  and to ' wild animals referred to in clause (a) of sub-secti 

CHAPTER IV. 

Sanctuaries, National Parks, Game Rese 

of hunting, e cept, when 
in the case of carnivora 1 

of night tha/ is to say, 
specially autwrised to do 

1 
wxter hole or other drinking 

except sanfigrouse and 

I 

Sanctuaries. I 
11. Dechration of sanctuary.-41) The 

declare any area to be a sanctuary if it 
adequate ecological, faunal, floral or 
for the purpose of protecting, propagating 
ctm4mment. 
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(2) Ti,. notification rdf,r;ed to in subaxion (1) shall spec&, as nearly 
as possibk, the siruatmn and limits of such arcs. 

Ej:@anattion.--For the pwlxlse of this sccrian, it shall be saflieient t~ 
u c d b  the a m  by roads, rivers, ridge or ather weblamm &'read@ 
inteZIigibk bowdaries. 

18. Collector to determine rights.-Wksver any atea is declared to k 
sanctuary, the Collector shall inquire into and determine, the existence, 
nature and extent of the rights of any person in or over t h e M  camp- 
within the limits of the sanctuary. 1 /. 

19. Bar of accrual of rights,-AAer the issue of a notifbation undexl 
section 17, no rignt shaIl be acquired in, on or over lartd mmpdsed within 
the limits of the area specified in such ncxifhtion, except by saca&m, 
testamenmy or intestate. 

20. Proclamation by Collector.-When a notification has been issued 
under section 17, the Collector shall publish in tk Tegional lmgwige in 
every town and village in or in the neighbourhod of the area comprised 
therein, a proclamation-- 

(a) specifying, as nearly as possible, the situation and the limits of the , 

sanctuary ; and 

@) requiring any person, claiming any right mentioned in section 18 to 
prefer before the Collector, within two months from the date of such 
proclamation, kitten claim in the prescribed form, specifying the 
nature and extent of such right with necessary details and the 'amount. 
and particulars of compensation if any claimed in respect thereof. 

.2 1. Inquiry by Collector. -The Collector shali, aRei hae of pzwhhn 
expeditiously inquire into-- 

(a) the claim preferred before him under clause (b) of sectian 20, and, 

@) the existence of any right mentioned in section 18 and nd claimed 
under clause (b) of section 20, 

so fat as the same may be ascertainable f m  the records of the &te O o v e  
and the evidence of any person acquainted with the same. . 

d 

22, M e r s  of Collector.--For the purpose of such inquiry, .tfie Cllectw 
may excrcise the following powers, namely :- 

(a) the power to enter in or u p n  any land and to SUN~, demarcate arsd 
make a map of thesame or to authorrise other official torib so; 

_I 
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(b) the same powers as are vested in a Civil C urt for the 

i 23. Acquisition ofrights.-(1) In the case of a laim to a 
any land referred to in section 18, the Collector sha 1 pass an 
or rejecting the y n e  in whole or in part. 

(2) If such elaim is admitted in whole or in part e Collector 

(a) exclude such land from the limits of p rop  

(b) proceed to acquire such land or rights, ex 
between the owner of such land or holder 
the owner or holder of such rights has ag 
the Government, in or over such land 
compensatio% as is provided in the L 

24. Acquisition proceedings. --(1) For ' 
or rights in or aver such land-- 

(a) the 'Collector shall be deemed to be a Coll proceedinglunder the 
Land Acquisition Act, Svt. 1990 ; I 

I 
(b) the claimant shall be deemed to be a and lappearing 

(c) the provisions of the sections, preceding secti n 9 of that Ac/t, shall be 
deemed to have been complied with ; 1 

before him in pursuance of a notice given 
Act ; 

(d) where the claimant does not accept 
the matter of compensation he shall be 
section 18 of that Act, to be perso 
the award and shall be entitled to 
award under the provisions of Part 

under section / 9  of that 
I 
I 

(e) the Collector, with the consent of the clai 
consent of both the parties may award 
or partly in land and partly in 

ture, the 

(2) The a c q l i & h  
deemed to be aupbitlon fa a pla,lic$urpose. / 
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25. Delegarion of Coilector's powers.--The Government may, by general 
)" 

or special order, direct that the powrs exerci&le or tiie finxtibll to be 
- 

performed by the Collector under sections 18 to 24 (both inchssive) may 
be exercised and performed by such other. offioer as may be spcdkd in 
the order. 

26. Restriction on entvy in sanchraty.--No pfxson dher m- 
(a) a public servant on duty ; 

(b) a person who has been permitted by the hehief Wild Li& W h  
or the authorised officer to reside within the limits of the smctm'y ; 

(c) a person who has any right over immovable property within the 
limits of the sanctuary ; 

(d) a person passing through the sanctuary along a public highway ; and 

* (e) the dependants of the person referred to in clause (a), ciawe (b) or 
clause (c) ; 

shall enter or reside in the sanctuary, except under and in 
with the conditions of a permit granted under section 27. 

27. Prevention of ogences in sanctuary.-(1) Every per so^ shall, so long 
as he resides in the sanctuary be bound- 

(a) to prevent the commission in the sanctuary, of an offence a* &is 
Act;  

(b) where there is reason to believe that any such offenc6 against this 
Act has been committed in such sanca*uyli- to help in discavering and 
arresting the offender ; 

(c) to report the death of any wild animal and to safeguard its 
until the Chief Wild Life Warden or the authorised officer takes 
charge thereof ; 

(d) to extinguish any fire in such sanctuary of which he has 
or information and to prevent from spreading by 
in bis power, any fire, within the vicinitj of suCh 
he has knowledge or idomatbn ; and 

(e) to assist. any Forcst O&ctr, Chicf Wild Life Wt~tk81 Wifd LiEe 
W h  or Police Ofhcer his aid for 
 omm mission of any oilknce a& this Au or in the 
of any such offence. 

I .~ z..: 
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(2) Every person residing in, or within ten 

declared as sanctuary under section 17, shall withi 
declaration, get the cattle in his possession vaccina 

(3) Any person who is convicted under any of 
shall be evicted from the sanctuary or land in 
committed the offence. 

28. Grant of gemit.-(l) The Chief Wild 
application, grant to any person a permit to enter 
all or any of the following purposes, namely :- 

(a) investigation or study of wild life and 
thereto ; 

(b) photography ; 

(c) scientific research ; 

(d) recreation and trekking ; 

(e) transaction of lawful business with any residing in the 
W u a r y .  I 

(2) A permit to enter or reside in a sanctuary shall issued subjd to such 
conditions and on payment of such fee as may be pr ribed. I 

29. Hunting in sanctuary without permit 
standing a w i n g  contained elsewhere in this 
any wild animal in a sanctuary or remove k̂ 
alive or dead, or any trophy, uncured trophy or 
animal : 

Provided that if the Chief Wild 
necesmy that any wild animal in 
removed- 

I 

1 (?) for the better protection of wild life ; or ' 1 4 .  
I 
I 

(b) for any other good and suffcient feaSon ; 

he may, with the previous approval of the 
rising $RY person to hunt or remove such wild animal 
ofltioa d m r i d  by him or cause it to 

(2) A permit granted u d e ~  sub-@on ( 
mmbm crf wild animals that may k,huated or 
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(3) The Glhid Wild Life Warden may, for goad and su8trce~ reasans, 
to tze recorded in writing, cancel any permit grant& under section 28 or 
under this section : 

Provided that no such cancellation shall be made except after giving tbe 
holder of the permit a reasonable opportunity of being heard. 

(4) Any person aggrieved by the cancellation of a permit under rrub- 
section (3) may, within Nteen days from the date of such an&Won, appd 
to the Government, whose decision shall be f iql  : 

Provided that the Government may admit any appeal prefirred after the eXpily 
or the period aforesaid if it is satisfied that the appellant had sufficient cause 
for not preferring the appeal in time. 

30. Causing Jre prohibited.--No person shall set fire to a sanctuary, of 
kindle any fire, or leave any fue burning in a sanctuary in such manrter as to 
endanger such sanctuary. -+ 

31. Prohibition of entry into sanctuary with weapon.--No person shall 
enter a sanctuary with any weapon except with the previous permission in 
syriting of the Chief Wild Lie Warden or the authorised officer. - 

32. &m on use of injurious substances.--No person shall use or carry in 
a sanctuary, chemicals, explosives or any other substames which may cause 
injury to or endanger any wild life in such sanctuary except and in ~ n b n c e  
with a permit granted by the Chief Wild Life Warden or any officer authorised 
by him in this behalf. 

33. Control of sanctuaries.--The Chief Wild Life Warden shall be -the 
authority who shall control, manageand maintain ali s a n W e s  and for that 
purpose within the limits of any sanctuary- 

(a) may construct such roads, bridges, buildings, fences or bmh gates, 
and carry out such other works as he may consider necessary-for the 
purposes of such s m t w y  ; 

(ti) shall take such steps as will ensure the security of wild animals in the 
sanctuary and the preservation of the sanctuary and wild animals 
therein ; 

(c) may take such measures, in the interest of +ld life; w, s.Be may 
consider necessary for the improvement of any W t a t  ; 

(d) may regulate, conuol or prohibit, in k d a g  with the WefWij d 
' 

wild life, the grazing or mowmmt of cattle ; 

(e) may *ate, control or prohibi€, any fishing. 
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exempted from the provisions of that Act 
such arms subsequently shall apply in such 

authorised oficer, for the registration of his name. 

manner as may be prescribed. 

Nationat Parks. 

or developing wild life therek or its enviro 
declare its intention to constitute such area as 

(3). Where any area is intended to be decla 

'relation to any land in a mctuary. 

in relation tu any land in an area in 
Park, have been disposed of by the 

Park have become vested in the Government, 

which -shall be 
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(5) No alteration of the boundaries of a National Park shall be madc cscept - on a resQlution passed by the Legislature of thc State. . 

(6) No person shail destroy, exploit or remove any wild life from* National 
Park or destroy or damage tke habitat of any wild animal or deprive any 
wild animal of its habitat within such National Park except under and in 
accordam with a permit granted try the Chief Wild Z i k  Warden and no ~h 
p i t  shall be granted unless the Government k i n g  satisfied that . 
w h  destruction, exploitation or twnoval of .itlild life fram the National Park is 
ne~emry for the irnprwemertt and better wgeinen't of wild life &rein 
authorises the issue o f w h  pennit. 

I 

(7) No grazing of any cattle shall be permitted in National and IW 
cattle shall be allowed to enter therein except whcre such cattle is used as a 
vehicle by a person authorised to enter such National Park. 

(8) The psovisioas of w i w s  26, 27 and 28, serctions 30 to 332 Qbaah 
inclusive), and clauses (a), (b) a& (c) of section 33, and section 34 shall as 
far as may be, apply in relation to a National Park as they apply in rciatim 
to a sawwry. 

- .  
Came Reserve. 

36. Declaration of game reserve.-(I) The G a v e r a n t  may, =by mtifica* 
tion, declare any-area to be a game resefve. 

(2) No hmting of any wild anima-ls, grazing, culrivatiofl, or ~ W n g  of any 
vegetation inciuding trees, bushes and grass shall be permi* in such 
reserve except under and in accordance with a licence issued uader this m i o n  
by the Chief Wild Life Warden or the authorised oflFicer, 

(3) No person shall carry any weapon in a game reserve without .the 
written permission of the Chief Wild Life Warden or my officer a\ttfbprised by 
him in this behalf. 

- Closed Area. 

37. G w a t i o n  ofc~osed arra.41) ~ h c  ~ a n r m a e n t  any by mu8as0a. . . 
declare ady area closed to Bht ingbw,~perIodar;  maybe qeufkdia thr: ? 

I 
I i I 

I 

(2) No &tiPl d any 
1 durin&*ptTiodI$tQfitd 1 

I \ pnrwlanyl 

dtbt QdcfWild 

i 1 
1 I 

i / i L +&+ 
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CHAPTER V 

Trade or  Commerce in Wild Animals, Animal rticles and T ophies 4 I 
38. Wild aninlais etc. to be Government I 

i 
(a) wild animal other than vermin,. which 

sub-section (1) of section 29 o 
kept or bread in captivity in contrave 
Act or any rule or order made the 
without a licence or by mistake, and 

(b) animal article, trophy or uncured t 
animal referred to in clause (a) in 
this Act or any rule or order made thereu 

shall be the property of the Government, and where animal is dunted in 
a sanctuary or National Park, declared by- the such animal or any 
animal article, trophy, uncured trophy or from SUCH animal, 
shall be the property of the Government. I 

(2) Any person who obtains, by any means, 
property, shall within fortyeight k u r s  frbm 
report as to the obtaining of such possession 
authorised oflT~cer and shall, if so 
incharge of such police station or such 

(3) No person shall, without the previous perm' sion in writiqg of the 
'Chief Wild Life Warden or the authorised officer-- t I 

(a) acquire or keep in his possession, custody or 

(b) transfer to any person whether by way of 

(c) destroy or damage, 

such Government property. I I 

39. Declaration.-"(1) Every person having 
this Act the control, 
in Schedule I or Pan I1 of 
such animal or salted 
deer or the horn of a rhinoceros, shall, 
commencement of this Act, declare to the 
authoris& officer the number and 
the foreping description under 
the place where such animal or article is kept. 

(2) No person Ml, after the comniencement of t&s Act, acquire1 receive, 
keep in his control, custody or possession, sell, for sale or therwisc t 

I 
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transfer or transport any animal specified in Schedule 1 or Part I1 of Schedule 
I1 or sny uncured trophy or meat derived from such animal, or the salted 
or dried skins of such animal or the musk of a musk deer or the hotn of a 
rhinoceros,-except with the previous permission in writing of the Chief Fild 
Life Warden or the iuthorised off~cer. 

. (3) Nothing in subsection (1) shall apply to a public museum or &, or a 
museum of an educational institution. I 

(4) The Government may, by notifmtion, require any person to declare 
to the Chief Wild Life Warden or the auth*sed officer any animal or 
thphy (other than a mCpk of a lnnsk deer or hdm of a rhinoceros) or 
saW or dried skin derived &om an animal @Sed In Schedub I or 
Part II of Schedule I1 in his ~ ~ 1 ,  custody or possesion iq such form 
in such manner, and within wrch time, as may be presdkd. 

40. Inquiry and preparation of inventories.-(1) On receipt of a 
&lamtion made under section 39, the Chief Wild Life Warden or the 
8utkprisd offtcer may after such notice, in such manner and at such time, as 
may be prescribed,-- 

(a) enter upon the premises of a person referred to in section 39 ; 

(b) make inquiries and prepare inventories of animal articles, trophies, 
uncured trophies, salted and dried skins and captive animals 
specified in Schedule I and Part 11 of Schedule I1 and found thmqn ; 
and \. 

\ 

(k) affix upon the animal articles, &hies or uncured trophies iduvifi- j 
ation marks in such manner as m y  be pmaxibed 

, 
(2) No person shall obliterate of -counterfeit any idattifiation ma* 

referred to in this chapter. t 

41. Certificate of ownership.-The Chief Wild Life Warden may fq I 

the purpose of section 39 issue a certificate of ownership in such form, as 
may be prescribed, to any person who, in his opinion is in l a m 1  poss@siOa 
of any wild animal or any animal artide, trophy, u m e d  trophy and my, 
, where possible, mark, in the prescribed manner, such animal article, trophy or 
'uncured trophy for purposes of identification. 

42. Regulation of tran@r of animal etc.-41) Subject to the provisid~ 
of sub-section (2), sub-section (3) and suWioa (4) a personh (other than 
a dealer) who ddes not possess a certificate of ewndtip shPN no4- 

(a) sell or offer for sale or tram& #mctber by w of Sartz, gifa 
atherwise any wild animal -ed ia Sdscdulc: I or Part, a d 
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I 

Schedule I1 or any captive animal to that categbry or any 
animal article, trophy, uncured derived thanfrom ; 

I 
(b) make animal articles of such a n i h l  ; 

I 

(c) put under a process of taxidermy, an 
animal ; 

except with the previous permission in writing of th Chief Wild Li e Warden 
or the authorised officer. i r I 

(2) Where a person transfers 
State any such animal, animal 
referred to in sub-section (1) in respect of 
ownership, shall, within thirty days of the 
the Chief Wild Life Warden or the authorised I 

(3) No person who does not possess a 
acquire by transfer from outside the State 
trophy or uncured trophy as is referred 

officer. 
the previous permission in writing of the 

I 
i 

(4) Before granting any permbion under 
section (3) the Chief Wild Life Warden or the 
sgtisij himself that the animal or article referred to 
acquired 

(5) While permitting the transfer of any animal. 
uncured tro~hy, as is referred to in sub-section 
Warden Br the authorised officer- 

(a) shall issue a certificate of ownership after 
deem fit ; 

(b) shail, where the certificate of ownership ex 
previous owner, issue a fresh certificate of 
of the person to whom the transfer has been 

ub-section (1) or sub- 
autkorised o 4 rcer shall 

therein has beejn lawfully 

animal article, trophy or 
1) the Chief h i ld  Life 

I 

(c) may afhx an 
trophy or uncured trophy. 

(6) Nothing in M s  d o n  shall apply- 

(a) to animal 
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(b) t i  any transaction entered into by a public museum or m witH any 
other public museum or zoo. 

43. Dealings in trophy and anirrtal- articles wifhout ticence 
prohibited --(I) Except under, and in accordance-tith, a licence gra&ed under 
sub-section (4) no person shall- 

(a) commence or carry on the business -as-- 

(i) a manufacturer of or deakr in, any animal article ; or 

(ii) a taxidermist ; or 
S 

(iii) a dealer in trophy or uncured trophy ; or 

(iv) a dealer in captive animals ; or 

, (v) a dealer in meat ; or 

(vi) an exhibition of captiye anirnais. specified in . Schedules I 
and I1 ; or 

Ct,) cook ar serve meat in any eating house ; or 

(c) carry on a business of circus or exhibition of captive animals for 
the purpose of performance : 

Provided that nbthing in this sub-section shall prevent a person, who 
immediately before the commencement of this Act was canying on the 
business or occupation -ed in this sub-section from carrying on 
mtch business or. occupation for a period of thirty days b in  such 
commencement, or where he has made an application within that periad for , 

the grant of a licence to him until the licence is granted to him or he is 
informed in writing that a licence cannot be granted to him : 

. 

Provided further that nothing in this suksection &ail apply to ' 
manufakurers of and dealers in, articles made of ivory and feathers of 
peacocks. 

Explanation.--For the purpose of this section, "eating-house" indudes a 
hotel, restaurant, house-Wt or any sther place where any eatable is s p e d  
on payment, whether or not such payment is separately made for such 

' eatabie or is included in the amount c h g e d  for board and lodging. 
% 

(2) Every manufacturer of, or dealer in, animal article, or eve~y  dealer 
axibmist shall, in captive animals,. trophies or u n d  trophies or every 

4 

P 
* .  - . ..> &# 
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within forty-five days from the commencement 
Chief Wild Life Warden his stocks of 
trophies and uncured trophies, as the 
declaration and the Chief Wild Life 
place an identification 6 r k  on every 
or uncured trophy, as the case may be. 

(3) Every person referred to in 
licence, shall, within forty-five 
make an application to the 

:for the grant of a licence. 

(4) (a) Every application referred to in sub on (3) shall be made, in 
such form and on payment be preschbed, to the 
Chief Wild Life Warden o 

@) No licence referred to in sub-sectio 
Chief Wild Life Warden, or the 
such matters as may be prescribed in 
such inquiry in respect of those 
that the licence should be granted. 

(5) Every licence granted under this section shall s p e c i ~  &e premises 
in which and the conditionidif any, subject to w ich the l i c e 4  shall carry 
on his business. I I 

(6) Every licence granted 'under this section shall-- I- ! (a) be valid for one year from the date of i grant ; 
j 

(7) No application for the renewal of a 
, the holder of _such licence has been 

presenting his case and unless the 
authorised officer is satisfied that-- 

(b) not be transferable ; and 

(c) be renewable for a period not exceeding 

(i) the application for such r e m l  has 
" of the period specified therefor ; or 

I 
I 

I 

one year at a time. 

(ii) any statement made 
or renewals of the 
particulars ; or 
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(iii) the applicant has contravened any term or condition of the - 
licence or any provision of this Act or any rule made-.!here- ' 

under ; or , 

(iv) the applicant does not fulfil the prescribed conditions. 
P 

(8) Every order granting or rejecting an application for khe grant of . 
renewal of a licence shall be made and reasons therefar recordedin 
writing. 

(9) Nothing in the foregoing sub-sections shall apply in< relation to 
vermin. 

44. Suspension or cancellation of licences.-Subject to a"ny general or 
special order of the Government, Chief Wild Life Warden or the authorised 
officer may, for reasons to be recorded by him in writing suspend or cancel 
any licence granted or renewed under section 43 : . 

Provided that no such ,swpas& or cawellation shall be made except 
after giving the holder of the licence a ,msoqble opportunity of being ' 

heard. 

45. Appeal.--(l) An appeal fFom an order refusing to grant or renew 
a licence under section 43 or an order suspending or cancelling a licence 
under section 44 shall lie- , . 

(a) if the order is made by the a u t h o h  oBce~, to the Chief Wild Lils 
Warden ; or 

(b) if the order is made by the Chief Wild Life Warden, to .the 
Government, 

* 

(2) In the case of an order passed ih appeal by the Chief Wild Lie  
Wardea under clause (a) of sub-section (1) a second appeal shall Ile to the 
Government. 

(3) Subject as aforesaid, every or& passed in a w l  under this section 
sMl be final. 

(4) An appeal uRder this section shall be preferred within thirty days 
&om the date of the c o m m ~ c a t i o ~ ,  to the zrpplkmt, of the order q p d e d  

b against : 

Provided that the appellate authotity ?nay admit any appeal preferred after 
tbs expiry of the period aforesaid if it is 8 5 t W  that the nppelLvt had 
@dent caw for nat pr-ng h app& in .time. 

q.4 



720 WILD LIFE (PROTECTION) ACT. 1978 
I 
I I 
i 

46. Ahintenonce *f records.--A licensee und this chapter/ shall-- 

I (a) keep records. and submit such returns dealings 4s may be 
prcscribcd to the Chicf- Wild Life or the lauthorised 
officcr : and 1 

I 

47. Purchase ofanir~ml etc. by licensee.--No li 
shall-- - 

@) make such records available on demand 
officers. 

(a) keep in his control, custody or 

(i; any animal, animal article, 
of which a declaration 
section 43 has to be 

for inspectiod by such 
I I 

(b) (i) capture any wild animal ; or 

lawfully acquired: 

(ii) any animal or animal article, trophy, or 
lawffilly acquired under the provisions 
or order made thereunder ; 

meat which hab not been 
of this Act od any rule 

I I 



to sef.4 or otherwise mwf& the rame w u b  this kkt. : 

.Pmventioa uad 
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answer any charge which niay bg preferred against 
withaut warrant and detain him ': 

(d) hold an inquiiy into the offence under the 
of the irlquiry to receive and record 
of witnesses and .production of 
evidenoe so recorded shall be 
befie a Magistrate. 

(2) Any &cm who, has seized any 
under clause (c) or sub-section ( I )  may 
by the cnvner thereof of a bond for the 
if'and when so required, before the 
offence on account of which the 

(3) It shall be lawful for any of the ofi  
to stop and detain any person. whom 
a licence or permit is required under the prov 
put;psses of squiring 'such person * to Qroduce 
if such person fails to produce the licence or 
he may be arrested without warrant, unless 
address a d  otherwise satisfies %he officer a 
answer any summons or other proceedings 
him. + 

(4) Any person detained or things 
s W  forthwith k taken before a judicial 
to law. I 

I (5) Any person who, without reasonable cause, to produce a ything, 
which he is required to produce under the be guilt of an 
offence against this Act. 

i 
i 

(6) (a) Where any meat or uncured trophy is 
of this section the Chief Wild Life 
may arrange for the sale of the 
d h  sale in such manner as 

pmisions*of this section is not governme 
the sale shall be return4 to the owner. 

d!kac~ against this Act, or in apprehending pe ' 
violation bf ttfiis Act, at for seizure in a m r &  
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3 PkfiflmCty * 'bI1&r$, 
?m@.-Wba@, with ineent to caum 

term which may extend to 
f r v e h M r p p e e s , o r \ a . i  

~thathehasOontnri t t#fan 

@ (2) on peymrsrt of,- - bfmoncy 
aascaray be tosucIr dker , fbc  Buspected 
&schwged and t h e ~ p p m y  inher than Ciovk 





to be p r e  against and punished 

association of individuals ; and 

' CHAPTER VII. 

Miscellaneou& 

the Ranbir- Penal M e ,  Svt. 1989. 

the Government for anything which is in 
be &he undef'this Act. 

under this Act. 

and tWrktions, if any, as may be imp, 

it is of opinion that it is expedient so to & 
fmm Schedule XI, $chedule $11, Sched 
md.~lag dm tmtsfier my entry from SE 
Q to imy ather Schedule or W e r :  my e 

I 

to another part d the same Schedule or 

i m ~ 2  of a n o t i f i  
W&nted b b  

1 

I 
1 
I 





I 

provisisn contained in this Act, stand w e d  : 

P r W  that such repeal shall a- 

duly done or suffered theretmder ; 

or incurred under the Act so repealed ; 

or punishment as aforesaid ; 

(2) NoRvimding such repeal- 

(b) every licence granted under Act so 





730 WILD LIFE (PROTkCTION) ACT, 
I 

1978 1 
SCHEDULE I 

(*Yee sections 2.7, 8, 10, 39, 40, 42, 47, 

Part I-Mummalar. 

1. Biitturong (Arctictis Binturong). 

2. Black Buck (Antelope cervicapra). 

3. Brow Entlered Deer or Thamin (Dews Eldi). 

4. Caracal (Fefis Caracel). 

5. Cheetah (Acinonys Jubatus). 

6. Clouded Leopard (Neofelis Neoulosa). 

7. Pugong (Dugond Dugon). 

8. Fishing Cat (Felis Viverrina). 

9. Golden Cat (Felis Temmineki) 

10. Golden Langur (Presbytis Geei). 

1 1. Hispid Hare (Caprolagus Hispidus). 

12. Ho Lock (Hylobates Hoolick). 

13. Indian Lion (Panthera Leo Persica). 

14. Indian Wild Ass (Fquus Hemionus Khur). 

15. Indian Wolf (Canis Lupus). I 

16. Kashmir Stag (Cervus Elaphus Hangul). 

17. Leopard Cat (Felis Bengalensis). 

18. Lesser or Red Panda (Ailurus Fulgens). 

19. Lion Tailed Macaque (Maeaca Silenus). 

20. Loris {Loris Tardigradus). 

21. Lynx (Felis Lynx Isabelinus). 

22. Malabar Civet (Viverra ~ e ~ a s ~ i l a ) .  ' 

23. Marbled Cat (Felis Marmorata). 

24. Markhor (Ca~qra Falconeri). 

29. Musk Deer (Moschus Moschiferus). 

51, 65 and 6) 4 

I 

1 
I 
I 
I 
1 
1 
I 

- I 

I 
1 

5 1 

I 
I 
I 

I 

I 
I 

I 
t 

i 



,29, pygmy n ~ g  

30. Rhinoceros ( 

31, Rusty Spotted 

32. Slow Loris (Nycti 
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8. Mwntain Quail (Obhryda SuperciEosa). 

9. N m o m  Hornbill (Rhyticerm Undulsars) 

lo. Nimber Megapose (Megapodious Freycinet], 

11. ~0~ (Pavanisretus). 
1 

12. Pinkh aded duck (Rhodonessa Caqophyllpea). 

13. Scfter's Mona1 @ophophorw Sclateri). 

14. Siberian White Crane (Cms L e m u s ) .  

15. Tragopan Pheasants (Tragopen 
Tragopan Satya, Tragopan Temrnincki). 

16. White Bcllied Ssa Eagle (Haliwus hcogaster). 

17. , White-Eared Pheasant (Crossopti 

18. White-winged Wood Duck (Cai ina Scutulata). 

SCHEDULE n 
(See seaions 2, 7, 8, 9, 10, 3 

Special Game. 

1. Agra Monitor Lizard 

2. Ben@ Porcupine ( A t h e m  Macrowus 

3. Bifon or Giur (BOg Gaurus). 

4. Capped Langur @wbytis Pileatus). 

5. Crab-eating Macaque (Macaca Irus nmbrosa). 

6. Dolphins (Dolphinus 13elph& platani& Gangetiea) 

7. Fe Ret Badgers (Melogate 

8, Flying Squirrels (MI species 
and Eupetaurus). . 

9. Giant Squirrels (Ratufa 

10. Himalipn Brown Ejear (Ursus Arctoss- ', 

11. Himalayan Crestless P- ( H y q  Wed-). + 

12. Hog. Badger (Aracqx Cdlaris). 
:< . ..A ' 











THE JAMMU AND KASHMIR WIL'BLIFE (PROTECTIOM 
(AMENDMENT)  ACT^ 2002. 

Act No. XXXIV -of 12002. 

[Received the assent of the Goverbor on 21st April, 2002 
and published in the Government Gazette dated 6th May, 
2002). 

An Act to amend ,the Jamrnu and KaShmir Wildlib (Protection) 
Act, 1978. 

Be it enacted by the Jammu and Ka$hmir State Legislature in 
the Fifty-third Year of the Republic of bdia as follows :- 

1. Short title and commencement.l-(1) This Act may be 
called the Jammu and Kashmir Wildlife i~rotection) (Arne*-) 
Act, 2002. 

(2) It shall come into force from the idate of its publication in 
the Government Gazette. 

2.  Amendment of Preamble of Act MI1 of 1978.-In the 
preamble of the Jammu and Kashrnir Wildlife (Protection) Act, 1978 
(hereinafter referred to as "the principal Actw),-- 

(a) for the words 'Wild animals", the $or& "wild animals; birds 
and plants" shall be substituted 1; and 

(b) after the long title the word and f ib re  "CHAPTER I" shall 
be inserted ; and just below the yvord and fiwm "ZHAP- 
TER I" as so inserted, the word! "PRELIMMARY shall 
be inserted as the heading of dhapter I. 

3. Amendment of section 2. Act @I of 1978.411 section 
2 of the principal Act,- 

(I) for clause (I), $he following c1ar)se shall be ,substituted, 
namkly :- 

"(I) "animal" includes all fons d f i i f ~  sucb as mammals, 
- 'birds, reptiles, amphibians, ; fish and invertebrates 



and also includes in the case of birds awf reptiles, their 
eggs ;"; 

(11) at the end of clause (2), the words "and ivory and 
an article made there &om ;" shall be added ; 

(III) clause (3) shall be omitted ; I 
(IV) in clause (4), for the words 'Wildlife A d d r y  Boardn 

the words "the State Board for Wildlifi:" shall be 
substituted ; 

(V) in clause (S), for tbt words and letters "spcoified in 
Schedule I, Schedule 11, Schedule 111 or Schedule IV, 
which is captured or kept or bred in captivity", the 
words and letters "which is kept or bred in captivity 
including thode animals specified in Schedule I, Sched- 
ule 11, Schedule 111 .and Schedule IV but Qas not 
include livestockn shall be substituted ; 

(VI) clause (6) shall be omitted ; 

(VII) clause (8) shall be omitted ; 

(VIII) in clause (9), after the words and figutes 
Revenue ,Act, Samvat 1996", the words "or any 
Officer not below the rank of Assistant Commissicmr 
or Assistant C0llsi;nrmr of Forests appointed by the 
Government to carry out my of the hctions under 
this Act" shall be inserted ; 

Y9A) "composition" means tbe value ofthe Eorsst prodilce 
together with the campensation impoQed under tbe 
provisions of this Act ;"; 

(9B) "-011 reserve" means any area dechnd as 
such under section 36A of this Act ;"; 



( 228 ) 

(X) in clause (lo), for the d r d s  "wries 00 the businqs 

trophy, mured imp 
ineludes a person eig 
shall be subspitutd ; 

(XI') for clause (111, the follodving clauses shall be substi- 
n%mely :- 

"(11) "demarcated forest" means and includes the 
demarcated forest as defined urader clause (c) of 
section 2 of the J&u and Kashmir Forest Act, 
Samvat 1987 ; j 

(114  "forest based inclust$' means and hludes forest 
based industry as defined mder clause (d) of 
sedan 2 of the J d h h ~ r  Forest Act, 
Samvat 1987 ; 

(11B) 'Forest Officer" maps  and hc11udes the Forest 
Officer as defined Wder clause ( f )  of section 2 
of the Jammu and Khshmir Forest Act, Smvat 
1987 ; 

(11C) "&rest pdyce;" me& and includes the forest 
p d u s c  as d e h d  4der clause (g) of seaion 2 

md W h i r  Forest Act, Samvat 
1987 ;"; 

(MI) in clause (131, for the &rds "which is the mtud 
WiRat of any wild aniaml4 the words 'khich is natural 
habitat of any wild plant9* sW1 be 
~ ~ b & h t d  ; i 

! ~ GUI) in clmse (14),- 1 
(i) in subs1aut;e (a), faq the word ''caphari8ng" the 

WQP& ' 'mpk~g,  w u r s w  Ml be substituted ; 
a d  

I 

i 
i 
1 



(ii) in sub-clause (d), for the words "Driving or" the 
words "Driving or baiting" shall be substituted ; 

(XIV) in clause (IS), for the words "whether artificial or 
natural" the words 'Wether artificial or natural, 
marshes and wetlands" shall be substituted ; 

L 

(XV) after clause (16), the following clauses shall be 
inserted, 1,amely :- 

"(16A) "lives,ock" means farm a n i d s  and includes 
buffaloes, bulls, bullocks, camels, cats, dogs, cows, 
donkeys, goats, sheep, horses, mules, pigs, yak, 
zhoes, zhomoes, ducks, geese, poultry and also 

fi includes their youngs but does not include an 
animal specifled in the Schedules of this Act"; 

(XVI) in clause (17), for the words '"manufacturer of animal 
articles" the words and figures "manufacturer of 
micles made from any animal or plant specified in 
the Schedules of this Act" shall be substituted ; 

(XVII) clause (18) shall be substituted by the following, 
namely :- 

"(18) "meat" includes blood, bones, sinew, eggs, &ell or 
carapace, fat and flesb with or without skin 
whether raw or cooked, of any mind, captive cr 
wild other tBan vermin ;"; 

(XVIII) in clause (19) for the words and figures "an area 
declared under sectiori 35" the words and figures "an 
areat declared as such under section 35 of this 
Act" ; shall be substituted ; 

(Xm) a h  dause (1 9) the following clause shall be inserted, 
ely :- 

"(19A) "notification" means a notification published in the 
Government Gazette" ; 



(XX) in clause (21), for the wofds "includes a fimn the 
words "means and inc'tudesi a person or a firm or a 
company or a corporatio~ or an agency or an 
organisation or an associ 'on of other hdividuals" 
shall be substituted ; 7 

(XXI) after clause (22), the fo owing clauses shall be 
inserted, namely :- 

4 
I 

"(22A) "protected area" mad a Nadonal Park or a 
Sauctuary or a Conservpon Reserve declared as 
such under this Act ; 

( 2 2 ~ )  "mxpized mow m-d,,; mo recognisai under 
section 37C of this A ; 

(XXII) for clause (23) the foil* clause shall be substi- 
tuted, damely :- 

"(23) "royalty" meam fk Wgeable fiom a licensee 
or a permit holder9' ; , 

(XMII) in clause (24), for the wo ds and figures "declared 
under section 17 as a Wil 4 ifk Sanctuary" the words 
and figures "declared as wch under section 17 or 
section 258 of this Act" /hall be substituted ; 

0 clause (25) shall be omit* ; 

0 for clause (26), the folio* clauses shall be substi- 
tuted, namely :- i 

"(26) "saw mill" means and hbludes saw mill as defined 
, under clause (i) of +on 2 of the Jammu and 

Kashmir Forest Act, Smvat 1987 ; 

(26A) "$chedule" means the bchedule of this Act ; 
I 

(26B) "Schedtlled animal" m& an animal specified in 
any of the Schedules df this Act ; 

I 



(26C) "specified plant" means any plant specified in 
Schedule VI of this Act ; 

5 

(26D) "specified scheduled animal" means an animal 
specified in Schedule I or Part I1 of Schedule I1 
of this Act ; 

(26E) "specified scheduled animal articlen means an 
article made from any specified scheduled animal 
and includes an article or object in which the whole 
or any part of such animal has been used but does 
not include tail-feather of peacock, an article or 
trophy made therefrom and snake venom or its 
derivative" ; 

(XXVI) in clause (27), after the words "preparation or 
preservation or" the words %ountmg of animalw shall 
be inserted ; 

(XXVII) in clause (29), fir sub-clause (b) the following sub- 
clause shall be substituted, namely :- 

"(b) antler, b e ,  carapace, shell, horn, rhinoceros horn, 
hair, feather, nail, tooth, tusk, musk, eggs and 
nestsn ; 

(XXVIII) in clause (30), for the words "freshly killed wild 
animalw the words '%freshly killed wild animals, musk 
and other animal products" shall be substituted ; 

(XXIX) after clause (30), the following clause shall be 
iaserted, namely :- 

"(30A) "undemarcated forest" means and includes 
undemarcated forest as defined under ciause (m) 
of section 2 of the Jammu and Kashmir Forest 
Act, Samvat 1987". 

0 in clause (33), for the words "anaesthetising, decaying, 
destroying" the words "anaesthetising, decaying, 
destroying" shall be substituted ; 
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(XXXI) in clause (341, for the word I d figure "Schebule W ,  
the words and figures ''Sckqulie TV or Schedule V" 
shall be substituted ; 

0 in clause (39, after tEre word# "uncultivated flora and 
fauna" the words "and inclu* any animal and aquatic 
or land vegetation, which fom part of any habitat" 
shall be inserted ; 

I 

JXXZUII) in clause (361, for the words, brackets and figures 
''under clause (b) of sub-secdon (1) of section 3" the 
words, brackets and figures i "under clauses (a), @) 
and (c) of" sub-section (1) of section 3 of this Aet 
atas includes any Forest Oqcer" shanl be inserted ; 

- - 
at:d 

after clause (361, the fdIowing clause shall be inserted, 
namely :- i 

"(36A) "zoo" means any establishment, where captive 
animals are kept for &bition to the public but 
d ~ e s  not inelude an e bIishment of sa Iicensgd 
dealer in captive mi 3 ". 

4. Amendment of sectiofl 3, Act @2 qf 1978.-1n s t i o n  
3 of the principal Act,- I 

(a) for sub-section (I), the fol isde;  sub-section sgall be 
substituted, namely :- 

''(1)The Government m y ,  fox the puqqses o f  &is Bet, appoint- 

(a) a Chief Wildlife Waefdeis. 6 
Qb) Redad Wlldi'ife Wadew ; 

(c) wgdze Wardens ; 
I 

(d) Assistant Wildlife IVardenk ; 
I 

(c) One Honorary Wildlife ~ 4 e n  in each District ; and 

I 



(f) such other off~cers and employees as may be 
necessary". ; 

(b) in sub-section (2),- 

(i) after the words "as the Government may" the word 
"give" shall be inserted ; and 

(u) after the words "from time to time" the word "give" 
shall be deleted ; and 

(c) for sub-section (31, the following sub-s'tction shpll be 
substituted, namely :- 

"(3)- The Regional Wildlife Wardens, the WiIdlifb Wardens, 
Assistant Wildlife Wardens and the Honorary Wildlife Wardens and 
other officers and employees appointed under this section shall be 
subordinate to the Chief Wildlife Wardens.". 

5. Amendment of section 5, Act VIU of 197B.-In sectiin 
5 of the principal Act,- 

(a) for the heading "5. Constitution of Wildlife 
Preservation Advisory Board" the heading "5. Constitution 
of State Board 66~i ld l i f e"  shall be substituted and foP sub- 
section (11, the following sub-section hall be substituted, 
namely :- 

"(1)The Government shall, within six months of tbe ccnnme- 
of the Jammu and Kashmir Wildlife (Protection) (Amendment) Ad, 
2002 constitute a State Board for Wildlife consisting of the following 
members, namely :- 

(a) The Chief Minister -Chairperson ; 

(b) Minister incharge of 
Forests and Wildlife -Vice Chairman, ; 



(bb) Two manbCn fmm leg/islative Assembly and one 
member from Legislative1 Council, to be nominated 
by the Government ; 

(c) Chief Secretary to Govt, -Member ; 
I 

(d) three representatives of NGO's nominated by the 
Government ; 

I 
(e) five non-officials to be noipinated by the Govenunent 

from amongst eminent qonservationists, ecologists 
and environmentalists, ]including at least two 
representatives of the Scheduled Tribes ; 

( f )  Secretary to Government,; Department of Forests ; 

(g) Principal Chief consemador of Forests ; 
1 

(h) Secretary to Governmend, Department of Social 
Welfare ; 

(i) Secretary to Government, Tourism Department ; 

(j) Director General of Police/ or his representative not 
below the rank of Inspectpr General of Police ; 

(k) General Officer command/ng, Norrhern ~ o r n r t k d ,  
or his representative, nbt below the rank of 
Brigadier ; 

(I) Secretary to Governmeqt, Animal Husbandry 
Department ; I 

(m) Head of the Fisheries kjartment ; 

6) Additional Director General1 of Forests, (Wildlife), 
Government of India, New Kbelhi or his representative 
not below the rank of DIG Forests wildlife) ; 

(0) Director, Wildlife Institute i f  India, Dehradun or his 
representative ; 

; I 



" 
@) Director, Botanical Survey of India or his 

representative ; 

(q) Director, Zoological Survey of India or his 
representative ; and 

(r) Chief Wildlife Warden, also shall be the e x 4 c i o  
Member-Secmn ; 

(b) sub-section (3) shall be omitted ; I 
(c) for sub-section (4), the following s u b - d o n  shall be 

substituted, namely :- 

"(4) The tenns of office of the nonsaicial members of 
the Bard referred in clauses (d) and (e) ssall be thr# 
years and they shall be appointed in such mamrer as m y  
be prescribed." and 

(d) at the end of sub-section (S), f i r  the words "the 
may prescribe" the words "is admissible to a C k  I Ofliar 
of the Government" shall be substituted. 

6. Amendment of section 6, Act VIll of 1978.-In d s a d i o a  
6 of the principal Act,- 

(a) for sub-section (2), the following sub-section shall be 
substituted, namely :- 

$ 

"(2) Board shall regulate its? own procedure. The g u m  
forthemeetingoftheBoardshallnotbc~eunltso 
atleast four nonofficial members are pmmt." ; 

@) in sub-section (3), for the words "No act*, the words "NO 
act or" shall be substituted ; and 

(c) aAer sub-section (3), the following sub-section shall be 
inserted, namely :- 

"(4) The Board shall appoint a standing committee to- ' 
(a) watch the impkmentation of the mommendations of 

I 

the Board and to aid and advise the Government on 
any matter arising thertfrom ; 
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1 

(b) carry out all such functions of the Board as the Board 
may, fiom time to tiny, &legate to it, as well, to 
take action on behalf jof the Board while it is not 
in session ; and I 

(c) constitute specialized cdcommittees, sub-committees 
study groups, as ;bay be necessary, from time 

to time, for the proper Idischarge of the functions of 
the Board.". 

7. Substitution of section 7, Act VIII of 1978.-For section 
7 of the principal Act, the following isection shall be substituted, 
namely :- ! 

I 

"(7) Duties of the Board.-It; shall be the duty of the 
Board t o -  

I 
(a) advise the Government- , 

(i) in the selection and d e m e n t  of the areas to be 
declared as protected a d s  ; 

(ii) in formulation of the policy for the protection and 
conservation of wildlife d specified plants and fbr 
effectively controlling poa "$ 'ng of wildlife ; 

(iii) in any matter relating to by Schedule ; 
I 

(iv) in relation to the measures /to be taken for hannooizing 
the needs of the tribals and other dwellers of the iorest 
with the protection and colnservation of wildlife ; and 

(v) in any matter that may be referred to it by the 
Government ; 

(b) carry out or cause to be carrieb out, impact assessment of 
various developmental projects Ion wildlife or its habitat ; 

I 
(c) review, from time to time, the p y e s s  in the field of wildlife 

conservation in the State an suggest measures for its 

I 

2 



improvement and cause to be published the Wildlife Report 
of the State at least once in every three years ; and 

(d) perform such other functions as are germane to the purposes 
for which the Board is constituted.". 

8 .  Substitution of section 8, Act YLll of 1978.-For section 
8 of the principal Act, the following section shall be substituted, 
namely :- 

"(8) Prohibftion of Hunting.--No person sball hunt any wild 
animal specified in Schedule 1, Schedule 11, Schedule 111 and 
Schedule IV except as provided under section 10 and section 
1 I of this Act.". 

9. Ommissiota of section 9, Act WI of 1978.-Section 9 of 
the principal Act shall be omitted. 

10. Amendment of section 10, Act W Z  of 1 9 7 8 . 4 ~  section 
10 of the principal Act,- 

I (a) in sub-section (11,- I 
(i) after clause (a), the fdiowing proviso shall be added, 

namely :- 

"Provided that no such order h r  killing of any confinned 
human killer be passed unless the Chief Wildlife Warden 
is satisfied that such animal can not be tranquilized, 
captured or translocatcd." ; 

(ii) after clause (b), the fbbwing chases dull be added, 
namely:- 

"(c) my order for capture and b-anskxxttion passed & dause 
(a) or clause (b) shall specify the area of release of such 
captured animal and the time withid which such release must 
be carried out to reduce to the minimum the trauma caused 
to the animal. 

(d) no animal captured under this section shall be kept in captivity 
unless the Chief Wikllifb Warden is satisfied fbr masons, to 

I 

I 



be recorded in writing, that such am@ cannot be rehabilitated 
in the wild." 

(b) in sub-section (2) for the words "in kfense of oneself or one's 
property" and "any other g e m  or/ his property" the words 
"in defence of oneself' and ''w other person" shall 
nqxctively be substituted ; and i 

; 
(c) in sub-section (3) for the words "any person or his property" 

the words "any person" shall be swbstituted. 
I 

1 1 .  Amendment of section 11, Act k711 of 1978.-in section 
11 of the principal Act,-- ! 

(a) for the words "to grant with the +vious permission of the 
Government" and "to hunt" the words 30 grant" and 90 hunt, 
tranquilize or capture" shall res&vely be substituted ; 

(b) in clause (b), the semicolon and woM "or" shall be substituted 
by colon and thereafter the follo* proviso shall be urserted, 
namely :- I 

"Provided that where the permission is rhsed in part or 
in whole, the reasons shall be recotided and communicated to 
the applicant who may appeal a@mt the refirsal to the 
GQve-ti' ; I 

(c) after clause (b), the following b b  shall be inserted, 
namely :- 

"(bb) scientific management ; 

Explanation :--for the purpose of c ), the e x ~ r e s ~ i ~ n ,  
"scientific management" 

, 

(i) translocation of any wild rununhl to an alternative suitable 
habitat ; or 

(6) population management of Wildlifk, without killing, 
goirmiog or destroying any +ld animal"; 



(d) in clause (c),- 

(i) for the words "Zoological Gardens" the words 
"recosru;eRd zoos" shall be substituted ; 

(ii) the fbllowing provisos shall be added at its end, namely :- 

"Provided that the pennit issued under clause (c) shall 
specie t'lal. only one specimen per i n s t i o n  shall be 
allowed 61 be collected except in the case of pIants where 
upto two spechens per institution may be allowed : 

Provided hrther that the Chief WiMifb Warden shall 
not permit fbr such collection f m  the wild unless he is 
satisfied that the specimens required are not available in 
any zoo or herbarium or in any other institution, 
orn ; and 

(e) after clause (c), the following clause sb;cll be added, 
namely :- 

"(d) derivation, collection or preparation of snake venom 
for the manufacture of life saving drugs.". 

12. Substitution of section 12, Act WII of 1978.-For section 
12 of the principal Act, the following section shall be substituted, 
namely :- 

" 12. Suspension or cnncellarion o f  permit.-The Chief 
Wildlife Warden may. subject to any general or special order 
of the Government, for good and sufficient reasons, to be 
recorded in nriting, suspend or canccl an: permit granted under 
this Chapter : .  

Provided that no such suspension or cancellation shall be made 
except after giving tk holder of the permit a reasonable 
opportunity of being heard.". 

13. Omission of section 13, 14, 15, and 16 Act VIII of 
1978.-Section 13, section 14, section 15 and section 16 of the 
principal Act shall be omitted. 



14. Insertion of new Chapter I I .  i& Act Ylll of 1978.- 
After section 16 of the principal Act, the foliowing Chapter shall be 

I '  inserted, namely :- I 

"CHAPTER IIIA 

Protection of specified plants 

16A. Prohibition of picking, uprobting, etc. of specified 
plants.-Save as otherwise provided in bhis Chapter, no person 
shall- 

(a) willfully pick, uproot, damage, destriy, acquire or collect any 
specified plant fiom any forest lan4 protected area and any 
other area specified, by notificatiob, by the Government ; 

(b) possess, sell, offer for sale, or trapsfer by way of gift or 
otherwise, or transport any specifi* plant, whether alive or 
dead, or part or derivative thereof I :  

Provided that nothing in this sectid shall prevent a member 
of a Scheduled Tribe, subject to the provisions of Chapter 
IV, from picking, collecting or pryssing in the district he 
resides any specified plant or part lor derivative thereof for 
his bonafide personal use. , 

16B. Grant of permit for lspecial purposes.-The 
Principal Chief Conservator of For+s, or the Chief Wildlife 
Warden, as the case may be, may with the previous permission 
of the Government, grant to any person a permit to pick, 
uproot, acquire or collect or transport fiom a forest land, 
protected area or the area specificfd under section 16A or 
Transport, subject to such mnditihns as may be specified 
therein, any specified plant for tht+ purpose of- 

(a) education ; $ ! 

(b) scientific research ; 



(c,) collection, preservation and display in a herbarium of any 
scientific institutions ; or 

(d) propagation by a person or an institution approved by 
the Government in this regard. 

16C. Cultivation of specijed plants without licepce 
prohibited-(1) No person shall cultivate a specifred plant 
except under, and in accordance with a licence granted by 
the Principal Chief Conservator of Forests or the Chief 
Wildlife Warden or any other officer authorized by the 
Government in this behalf : 

Provided that nothing in this section shall prevent a 
person, who, immediately before the commencement of the 
Jammu and Kashmir Wildlife (Protection) (Amendment) Act, 
2002 was cuitivating a s p i f i d  p h t ,  from wrying on such 
cultivation for a period of forty-five days from such 
commencement, or where he has made an application within 
that period for the grant of a Licence him, until, the licence 
is g r d  to him, or he is i n f o d  in writing that a licence 
cannov be granted to him. 

I (2) Every licence granted under this section shall specify 
the area in which and thc conditions, if any, subject to which 
the licensee shall cultivate a specified p b t .  

16D. Dealing in specijed plann without licence 
prohibited-(1) No .person shall, except under and in 
accordance with a licence g ~ t e d  by the Principal Chief 
Conservator of Forests or the Chief Wildlife W h  or any 
other officer authorized by the Government in this behalf, 
commence or carry on business or occupation as a deader 
in a specified plant or part or derivative thereof : 

Provided that nothing in this section shall prcvGat a 
person, who, immediately Wore tbe conrmencement of the 

I 
Jammu and Kashmir Wildlife (PHYfCGfjOn) (Amaxhe&) Act, 
2002, was carrying on such business or occupsticxl, f'rom 
carrying on such b r i n e s  or occupation f ir  a p a i d  of fby- 



five days fiom such oomrnencemen, or where he has made 
an application within that period f 1 r the grant of a licence 
to him, until the licence is granted to him or he is informed 
in writing that a licence cannot bd granted to him. 

(2) Every licence granted unde this section shall specie 
the premises in which, the period for i hich and the conditions, 
if any, subject to which the licensee s F l  carry on his business. 

16E. Declaration of stock. -( 1 ) Every person. 
cultivating, or dealing in, a specified lant OX part or derivative 
thereof shall, within thirty days, fiom b e date of commencement 
of the Jammu and Kashmir Wildlife (Protection) (Amendment) 
Act, 2002, declare to the Princip Chief Conservator of 
Forests or the Chief Wildlife War en or any other officer 
authorized by the Government in this L half, his stocks of such 
plants or part or derivative there of,^ as the case may be, on 
the date of such commencement. 

1 

(2) The provisions of sub-sectibn (3) to sub-section (8) 
(both inclusive) of section 43, sec(ion 44, section 45 and 
section 46 shall, as f8r as may be,{ apply in relation to an 
application and a licence referred to i section 16C and section 
16D as they apply in relation to d licence or business in 
animals or animal articles. i 

16F. Possession, efc., of p{ants by licensee. -No 
licensee under. this Chapter shall-, 

(a) keep in his. control, custody 04 possession,- 

(i) any specified plant, or part jor derivative thereof in 
respect of which a declaratibn under the provisions 
of section 16E has to be made4 but has not been made ; 

(ii) any specified plant, or part or'derivative'thereof which 
has not been l a h l l y  acquirb under the pjovisions 
of this Act or any rule, or dr@r made thereunder ; 

I 

(b) pick, uproot, collect or acquire1 any specified plant, or 



(c) acquire, receive, keep in his control, custody or possession, 
or sell, offer for sale or transport, any specified plant 
or part or derivative thereof, 

except in accordance with the conditions subject to which 
the licence has been granted-and such rules as may be 
made under this Act. 

J 

1 6G. Pttrchase. erc. of specified plants. -No person 
shall purchase, receive OF acquire any specified plant or part 
or derivative thereof otherwise than from a lieensed dealer. 

16H. Plants to be Government property. -( 1 )  Every 
specified plant or part or derivative thereof, in respect of 
which any offence under this Act or any rule or order made 
thereunder has been committed, shall be the property of the 
Government. 

(2) The provisions of sub-sections (2) and (3) of section 
38 shall, as far as may be, apply in relation to the specified 
plant or part or derivative thereof as they apply in relation 
to wild animals and articles referred to in sub-section (1) of 
that section." 

B Q 
IS. Amendment of the headin qf Chapter IY. Acr d' of 

1978.-In the heading of Chapter, lV, for the words " G ~ E  
RESERVES AND CLOSED AREAS" the words "AND 
CONSERVATiON RESERVES" shall be substituted. 

I 16. Substitufion of section 17. Acr VIll of 1978.-For section 1 

I 17 of the principal Act, the following section shall be substituted, 
namely :- 

1 7  Declararion of a Sanchrary. -(I) The Govenunent 
may, by notification, declare its intention to constitute any area 
comprised within or outside any demarcated or undcmarcated 
forest as a sanctuary if it considers that such area is of adequate 
ecologicd, hunal, floral, gcomorphological or natural significance, 
for the purpose of protecting, propagating or developing wildlife *. 

or its environment, including areas adjacent to National Parks 
and those which link one protected area with a q b t :  
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(2) The notifibtion referred td in sub-section (1) shall 
specify, as nearly as possible, the siituation and limits of such 

1 area. i 

(3) Where any proceeding ?ndh any of the provisions of 
sections 17 to 24 (both inclusive) is pending on the date of 

'I* commencement of the Jammu and Kdshmir Wildlife (Protection) 
(Amendment) Act, 2002 with regabd to any demarcated or 
undemarcated forests declared undet sub-section (1) to be a 
sanctaary, it shall be deemed to be @ sanctuary declared under 
this Act and the rights, if any, record& at the time of declaration 
of the demarcated or undemarcatdd forests, subject to the 
provision of section 24A, shall coniinue : 

Provided that when the Gove*ent issues or has issued 
a notification under this Act declaring its intention to constitute 
any area, not comprised within any demarcated or undemarcated 
forest as a Sanctuary, the provisions !of sections 26 to 34C (both 
inclusive) shall come into effect fdrthwith : 

Provided further that the Government shall make alternative 
arrangements for supplying fuel, fodder and other forest produce 
recorded as a right in Government records, or give interim 

' compensation in lieu thereof as may  be prescribed, till such time 
such rights have been finally settled. 

Expfanati~n,~For purposes .df this section, it shall be 
sufficient to des&%*tIi'e area by doad, rivers, ridges or other 
well known or readily intelligible $oundaries.". 

17. Insertion of sectto5 17A, act VIll of 1978.-AAer 
section 17 of the principal Act, the follovhng section shall be inserted, 
namely :- 1 

"17A. Appointment of ~oflt/ctor.-within 180 days of 
coming into force of the lam$" and Kashmir Wildlife 
(Protection) (Amendment) Act, 20 2, or within ninety days of 
the iss?te of notification under secti 1 n 17, the Government shall 
appoint an officer not below the rank iof an Assistant Commissioner 
or Assistant Conservator of Forestg as Collector to inquire into 
and determine the ekstence, naturq and extent of rights of any 
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person in or over the land comprised within the limits of the 
sanctuary.". 

18. Amendment of section 18, Act VIII of 1978.-In section 
18 of the principal Act, for the words "Whenever any an. is decland 
to be Sanctuary" in the opening paragraph, the words "When a 
notification has been issued wd'er section 17" shall be substituted. 

19. Amendment of section 23, Act YIII of 1978.-In sub- 
section (2) of section 23 of the principal Ad, after dauw (b), the 
following clause shall be inserted, namely :- 

"(c) allow, with the prior approval of the Chief Wildlife Wardeq 
- the continuance of any right of any person in or over any land 

within the limits of the sanctuary." 

20. Insertion of section 24A, in Act VIII of 1978.-AAcr 
section 24 of the principal Act. the following section shall be irunted. 
namely :- 

"24A. Period for completion of acquisition 
proceedings.-me Colbtor shall complete the prockdws as 
contemplated under section 20, section 21, sect& 22 and section 
23 within a period of two years from the date of tht notification 
issued under section 17 and the lapse of the period of two years 
prescribed shall not be construed as the lapse of the notification 
issued under section 17.". 

21. Amendment of section 25, Act VIIl of 1978.-In section 
25 of the principal Act, for the words and figures "sections 18 to 
24" the words and figures "sections 17 to 24A" shall be substituted. 

22. Insertion of section 25A, Act Vlll of 1978.-After 
section 25 of the principal Act, the following section shall be insend, 
namely :- 

"25A. Decluruf~on of area as Sanctuary.--(1) When- 

(a) a notification has been issued under section 17 and the period 



of preferring claim has lapsed, a$d the claims, if any, made 
in relation to any land in ?n area intended to be 
declared as a sanctuary, have been disposed off by the 
Government ; or 

i 

I 

(b) any area comprised within any dkmarcated or undemarcated 
forest, which is considered by b e  Government to be of 
adequate ecological, faunal, floral, ~eomorphological, natural or 
zoological significance for the\ purpose of protecting, 
propagating or developing wildlife br its environment, is to be 
included in a sanctuary, i 

the Government shall issue a notifibtion specifying the limits 
of the area which shall be comdrised within the sanctuary 
and declare that the said area shall/ be Sanctuary on and from 
such date as may be specified in! the notification. 

(2) No alternation of the boundsries of a Sanctuary shall 
be made except on the recommendation of the Board and a 
resolution to this effect passed by both Houses of the State 
Legislature.". I 

I 

23. Amendment of section 26. AN ~111 of 1978 -In clause (a) 
of sub-section ( I )  of section 26 of thc prin ipal Act, after the words 
"a public servant on duty" the words "wvithi i the limits of Sanctuary" 
shall be inserted, and at thc cnd of the sdction, for the words and 
figures .'granted under scction 27" the words k d  figures 'granted under 
section 28" shall be substituted. 

I 

24. Amendment of section 27, Acr 67IIi of 1978.-In section 27 
of the principal Act, after sub-section (3), t c following sub-sections 
shall be inserted. nanicly :- 

b 
..(4)No pcrson shall. with lntcnt to museldalnqgc to any boundaq- 
mark of a sanctuan or to causc any ~vrongfi~! g t in  as defined 
in the Ranbir Pcnal Code. Samvat 198T. aitcr, destroy, remove, 
or deface such boundan.-mark. 1 
(5) No pcrson shall tcasc or molest any i\vild animal or litter the 
grounds of sanctuary.". i I 

I 



25. Amendment df section 28. Act VIII of 1978.-In sub-section 
( 2 )  of section 2% of the principal Act, for the words "or reside in a 
sanctuary" the words "or stay temporarily in a sanctuary" shall be 
substituted. 

26. Substitution of section 29, Act VIII of 1978.-For section 
29 of the principal Act, the following section shall be substituted, 
namely :- 

"29. Destrrc.-tion, etc.. in a sanctuary prohibited without 
a permit.-No person shall destroy, exploit or remove wildlife 
or forest produ~e from a sanctuary or damage or divert the 
habitat of any wild animal or divert, stop or enhance the flow 
of water into or outside the Sanctuary, except in accordance 
with a permit granted by the Chief Wildlife Warden, and no 
such pennit shall be granted unless the Board, being satisfied 
that such destruction, exploitation or removal of wildlife or forest 
produce from the sanctuary or the change in the flow of water 
into or outside the Sanctuary is necessary fir the improvement 
and better management of wildlife therein, authorises the issue 
of such permit : 

Provided that any minor forest produce so removed for the 
betterment of the sanctuary may be used for meeting the 
personal bonafide needs of the people living in and around the 
sanctuary and shall not be used for comrncrcial purposes, either 
by the Government or the recipient local people.". 

27. Amendment of section 32, Act VIII of 1978.-In section 32 
of the principal Act, the words "except and in accordance with a pennit. 
granted by the Chief Wildlife Warden or any officer authorised by him 
in this behalf" shall be deleted. 

28. Amendment of section 33, Act VIII of 1978.411 section 33 
of the principal Act, at the end of clause (d), for the word "cattle" 
the word "l ivest~c~'  shall be substituted. 

29. Insertion of sections 33-A and 33-B in Act MII of 1978.- 
After section 33 of the principal Act, the following sections shall be 
inserted, namely :- 

"33-A. Immunization of livestock.-(I) The Chief 
Wildlife Warden skiall take such measures and in such manner 
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as may be prescribed, for immuniSation against communicable 
diseases of the livestock kept in @r within five kilometres of 
a sanctuary. I 

I (2) No person shall take, or Muse to be taken or graze, 
any livestock in a sanctuary withbut getting it immunitsd. 

1 

34-B. Constitution of Advisory Committee for 
Sanctuary.-(1) The Government $hall constitute an Advisory 
Committee for each sanctuary, t4 be chaired by the Chief 
Wildlife Warden which shall consist of member of the 
Legislative Assembly within whose constituency the sanctuary 
is situated, three representatives 04 Panchyat, two representa- 
tives of Non-Government Organisapon active in the area, three 
individuals active in the field of 1 Wildlife Conservation, b+o 
representatives of the related depprtment, Honorary Wildlife 
Warden, if any, and the officer idcharge of the sanctuary as 
Member-Secretary . I 

(2) The committee shall render advice on measures to be 
taken for the better conservatio and management of the 

around the sanctuary. 
tt sanctuary including participation o the people living within and 

i 

(3) The committee shall regulat4 its own procedure including 
quonun.". 

30. Amendment of section 34, Act &I of 1978.-In d o n  34 
of the principal Act, in sub-section (I), for @e words "seven kilometrw" 
the words "en kilometres" shall be sub+tuaed. 

31. Amendment of section 35, Act & of 1978.-Xn section 35 
of the p*cipal Act, 

(a) in sub-section (I),- 

(i) for the words " ~ e o m d r ~ h o l o ~ i c a l  Association 
or importance" the wo&  morphological or 
natural significance of ux)l@cal assoeiatioh" shall be 
substituted ; ! 



(ii) the full stop as its end be substituted by a colon 
and thereafter the f o l l ~ n g  proviso shall be inserted, 
namely : 

"Provided that in area where all thc rights have becn 
extinguished and the land has become vested ip the Go- 
under any law, the area can be notified as National Park aad 
the provisions of sub-dcm (3) and sub-secth (4) of this 
d o n  S l d I  not apply.". 

(b) in sub-section (3), for the figures, braekcts and words "sections 
18' to-25 (both inclusive)" the figuies, letters, brackets and 
words "section 17 to section 25-A except clause (6) of sub- 
section (2) of ~ t i g n  23" shall be substituted ; 

\ 

(c) the fall stop at the end of SUMOR (4) shall be 
substituted by a colon and thtreafter the Wowing proviso shalt 
be inserted, namely : 

"Provided that in area intended to be Naticxial Park ad 
where all rights have been extb@bd and the land has bmme 
vested in the Government undu any law &r the tga behg 
in force the proaxdings under sdiotls 17 to 25A @dl not 
apply a d  the area shaU be deemed to be a National park' 
forthwith.". 

(d) for sub-sections (5) and (6), the fb l l# ing ' suMo~ls  shall 
be substituted, namely :- I 

"(5) No alteration of ti& bomhies of a National Park shall 
be made except on thefiecanmeadation sf the Baard and a , 
resolution to this efFBct passed by both Houses of the Starte 
Legislature. 

(6) No person shall, desfmy, exploit or remove 8ny wiidlife or 
forest produce from a National Park or destroy or damqc or 
divert the habitat of any wild animal or divert, stop or arl- 
the flow of water into or outside the National Park except in 
accordance with a permit, granted by the Chief WMifZ: W* 
and no such permit shall be granted unless the Board bchy~ 



satisfied that such destruction, or removal of wildlib 
or forest pduce, h n  the or the change in flow 
of water into or outside the N Park is necessary for the 

of wildlifi: therein, 
a h r i s e s  the issue of such pcni , National Pgrk and shall 
not be uxd for cuuunercial p u p a q ,  either by the Go&mment 
or the mcipient local people."; 

(e) in sub-section (7), for the word wherever occurring, 
. the ward " l i d  shall be su4stituted ; and 

(0 for su* (81, thc HI& &-section MI tx 
substituted, namely :- I 

"(8) The provisions of sectionJ26, section 27, section 28, 
d o n  30 to section 32 (both inclulive), d clause, (a), clause 
(b) and'ciause (c) of d o n  33, @ion 3 3 4  section 33~ 'and  
sedicm 34 shall as flu as may be, *iy in relation to a National 
Pa& as they apply in relatiion to b Saacftrary.". 

32. Substitution of section 36, Act ~4 of 1978.-Section 36 of 
the principal Act and sub-heading thereof ghall be substituted by the 
Wowing se@p and sub-heading, namely 1:- 

w c ~ ~ ~ ~ ~ ~ ~ ~ ~ N  &SERVE 
I 

36. Declaration of Conse+tion Reserve.-(1) The 
Government may, by notification, dplare, any area other than 
an area comprised within a Nati Park or a Sanctuary, as 
a Conservation Reserve, for p 4 f l o  andie 
Witat, specia)ly area adjacent [to National Pa& and 
Sanctuaries and those which link loae Protected Area with 
another, with the participation of\ the l d  people, within 
mbstanWly human inhabited anas : 

Proviw mst tmn tbc mmmeaLa of *e 1-u and 
Kashmir Wildla (Protection) t) Ad, 2002, Game 
Rwrerves or Wetland or Closed 
Areas, bentofore declared as time to ti& under 
#his Ad, shall be deemed to as Coaservatioa 
Reserves under this sedion, I 

i 
, 
! 



(2) No person shd destroy, exploit or remove wildlife ar 
fbrest prodqx fram i bnservatisn reserve or &stmy or 
damage or d i e  the =tat of any wild animal or 
the flow uf waW i W  of outside the conservation 

th a permit to be granted by the 
r being satisfied that such dcstru 

removal of wild life or forest produce fPonr the 
conservation reserve or the change in the flow of water into 
or outside the awemation reservc is necessary for the 
improvement and better management of wildlit3 thenin : 

Provided that any minor forest produce so removed for the 
betterment of the conservation reserve, may be usad fbr mcchg 
the personal bonafkk needs of the people living in and oramd 
the sanctuary and shall not be used f i r  commercial pufposa, 
either by the @ve- or the recipient I d  pcapk. 

(3) The provisions of s u b d o n  (2) of section 17, sectioa 26, 
sub-section (4) and s u b t i o n  (5) of section 27, sdm 28, 
section 30, section 32, scction 33, &on 34A and section 
34 shall, as fkr as may be, apply in relation to a coasmdm 
reserve as they apply in relation to a sanctuary. 

(4) The Government shall constitute a Comavation kmvc 41" 

Management Committee, which shall advise the Chief WtMIifb -F 
Warden to conserve, ma&h and manage the Consmation * ' 

i 

Reserve. The Committee shall comprise of the repmen- 
tatives of the Forest Depammnt, W~Wifi Depa- one . . .  
representative of each Village Panchayat in whose jwudilcaon 
the reserve is located, three representatives of non- 
gwtnrmental organisation active in the area and repmat- 
tatives of other related departmats not exceeding two. Tbe 
representative of the Wildlife Department shall be its 
Secretary. 

(5 )  The Committee shall regulate its own procedure indudin# 
w'' 

33. Omission of section 37 and sub-heading thereof in Act YJII 
of 1978.-Section 37 of the principal Act and sub-heading thereof shall 
be omitted. , 

\ 

, . 



I 

34. Insertion of new Chapter ct HI.  of 1978.- AAer 
Chapter lV of the principal Act, the Chapter shall be inserted, 
namely :- 

1 

MANAGEMENT AND RECOGN~ON OF ZOOS AND 
DEER PARKS. 

37A. Chief H4ldlifr Warden 0 manab and conml the zoos 
and deer parks in the State.--(I) /Notwithstanding anythine, 
contained in any other law for the timq being in force, the Chief 
Wildlife Warden shall be responsible /for the management and 
control of zoos and deer parks in th+ State. 

37B. Fanctions of the Chief ~ d l d  Warden with nspect to 
the management and control of s o h  and deer parks.-fhe 
Chief Wildlife Warden shall, with resw to the management and 
control of zoos and deer parks, perfob the following bctions, 

I namely :- a 

(a) specify the minimum standard$ for housing, upkeep 
and veterhy care of the animals /kept in a zoo or a deer 
park ; 1 

(b) evaluate and assess the M o n i  of zoos and deer parks 

prescribed ; 
7 with respect to the standards o r  the noms as may be 

i 
I 

(c) recognize or dencognize zoos and /deer parks ; 

(d) identify endangered spedes of wild b s  @the purposes 
- of captive breeding and assigning re/qonsibility in this regard 

to the u>o(s) ; I 

1 
(e) cssrdinate the acquisition, exchange loaning of animals for 

breeding Purpogt ; 1 

(0 ensure maintenance of stud-books of bdangered species of wild 
animals bred in captivity : 

i 



(g) identify priorities and themes with regard to display of captive 
animals in a zoo or a deer park ; 

(h) co-ordinate training of zoo personnel in a d  outside State ; I 
(i) co-ordinate research in captive breeding an8 educational 

programmes for the purposes of zoos ; 

(j) provide technical and other assistance to zoos for their proper 
managem~~t and development on scientific lines ; 

(k) perform such other functions as may be necessary to carry 
out the purposes of this Act with regard to zoos and deer parks. 

37C. ~ecopit ion of zoos and deer parks.-41) No zoos or 
deer parks shall be operated without being recogwed by the Chief 
WiIdlife,Warden and no rewgnition shall be granted without the 
proper approval of the Board. 

Provided that a zoo or a deer park being operated immediately 
before the date of commencement of the Jammu and Kashmir 
Wildlife (protection) (Amendment) Act, 2001, may continue to 
operate without being recognized for a period of six months from 
the date of such commcmxment and if t l~e application seelung 
recognition is made within that period, the zoo may continue to 
be operated until the said application is finally &cit$d or withdrawn 
and in case of refusal for further period of s l i  months fmn the 
date of such refusal. 

(2) Every application for recognition of a zoo or a deer park shall 
.be made to the Chief Wildlife Warden in such form and on payment 
of such fee as may be prescribed. 

on shall specify the conditions if any, subject 
to which the applicant &all operate the zoo. 

(4) No recognition to a q or a deer park shall be granted 
unless the Board, having due regard to the interests of protection 
and conservation of wildlife, and such standards, norms and ' 

- 



other matters as may be prescribed, bat recognition should be 
granted. I I 

i 
(5) No application for recognition of 4 ux, or a deer park shall 
be rejected unless the applicant has been given a reasonable 
opportunity of being heard. I 

I 
(6) The Chief W~ldlife Warden day, for reasons to be 
recorded by him, suspend or cancel an? recognition granted under 
sub-section (4) : , 

Provided that no such suspension or kcellation shall be made 
except after giving the persons opex&ng the zoo or deer park 
reasonable opportunity of being heard(. 

(7) An appeal *om an order & b i n /  to recognize a mo or a 
deer park under sub-section (S), or/ an order suspendmg or 
cancelling a recognition under sub4t ion  (6) shall lie to the 
Government. 

i 
(8) An appeal under sub-section (7) s q l  be preferred within thirty 
days from the date of communication td the applicant, of the order 
appealed against ; I 

i 
Provided that the Government may &it any appeal preferred 
after the expiry of the period aforesaid, if it is satisfied that the 
appellant had sufficient cause for nod prefemng the appeal. 

37D. Acqztisition of animals by a zoo or a deer 
park.-Subject to the other this Act, no owner of 
zoo or deer park shall wild animal specified 
in Schedule I or prkvious permission 
of the Chief Wildlife Warden. 

I 

37E. Prohibition to teasing etc, in or a deer park.-No 
person shall tease, molest, injure or $xd any animal; or cause 
disturbance to the animals by noise r othenvise, or litter ahE 
grounds in mo or deer park." f 



35. Amendment of section 38, Act VIII of 1978.-In sub- 
section (1) of section 38 of the principal Act :- 

(a) clause (a) shall be substituted by the following, namely :- 

"(a) WIM animal other then than vennin, which is hunted under 
section 10 or section 29 or sub-section (6) of section 35 
or kept or bred in captivity or hunted in contravention of 
any provision of this Act or any rule or order made 
thereunder or found dead, or killed by mistake ; and 

(b) after clause (b), the following clauses shall be inserted, 
namely :- 

"(c) ivory and an article made from such ivory in respect of 
which an offence against this A d  or any rule or order 
made thereunder has been committed ; 

(d) timber or forest produce in of which an 
offence has been wmmitted in a Conservation Resewe 
or a Sanctuary or a National Park decl- by the 
Government ; and 

(e) vehicle, vessel, weapon, trap or tool that has been used 
fbr committing an ofkmx and has been seized under the 
provisions of this Act" ; and 

(c) in the last paragraph, after the words "meat derived from such 
animal" the words "or any vehicle, vessel, weapon, trap or tool 
used in such hunting" shall be inserted. 

36. Amendment of section 39, Act WII of 1978.-In section 
39 of the principal Act.- 

(a) in sub-section (I), for the words "the horn of rhinoceros", the 
words "the horn of rhinoceros tusk" shall be - substituted ; 

(b) for sub-section (3), the following sub-section shall be substituted, 
namely :- 

"(3) Nothing in 
to a recognized 
section 37D or 

sub-section (1) or sub-section (2) sball apply 
z;oo or deer park, subject to the provisions of 
to a public museum." ; and 



(c) in sub-section (It), for the words j and brackets "any animal 
or trophy (other than a musk /of a deer or horn of 
arhinoceros)" the words "any animal or animal article" shall be 
substituted. 

37. Amendmen1 of section 42, Act 41 of 1978.-In section 42 
of the principal Act, I 

I 

(a) in sub-section (2), after the words /"where a person transfers", 
the words "or transports from this $tate to another State" shall 
be inserted and at the end a cordma followed by the words 
"within whose jurisdiction the transfer or transport is effected" 
shall be added ; 

(b) in sub-section (6), for clauses (a) ;hd (b), the following clauses 
shall be substituted, namely :- i 

"(a) to tail feather of peacock an& articles or trophies made 
therefrom ; 1 

1 

@) to any transaction entered into lby a recognized zoo subject 
to the provisions of sectioni 37-D or with any other 
recognised zoo or public mu$eunn.". 

1 

38. Amendment of section 43, Act dlll of 1978.-h section 43 
of the principal Act,-- 

I 

(a) in sub-section (l),- 

(i) in clause (a), sub-clause (vi) sNll be omitted ; and 

(ii) after clause (c), the following $ew clause W be mserted, 
namely :- , 

I 

"(d) derive, collect, prepare, or deal ih snake venom ;'$ 

(iii) for the second proviso, the folla$bg pmviso &dl be substi- 
tuted, namely :- 

"Provided fbrther that nothing ' this s u b - d o n  shall apply 
to the dealers in tail feathers f peaoock and articles made 
t h e r b  and the manufactureb of such articles." 



(b) in ohuse (b) of sub-section (4) for thc words "the authoriscd 
otIicer baving regard to such matters as may be prescribed in this 
behaif"' the words "the authorised offtcer having regard to thc 
an- and previous experience of the applicant, the impli- 
cations which the grant of such licence would have on the status 
of wi lM aad to such dher matters as may be prescribed in this 
behalf" shall be substituted. 

39. Amendmentofsection 44, Act MIIof 1978.-Insection 44 
of the paxipal Act, after the words "special order ~f ~ + e  Goveranent", 
the word "the" ohall be inserted. 

I 

40. A d e n t  of section 47, Act UII of i978.-In section 47 of 
tbe principal Ad,- 

I (a) in c h i s  (a), in subclause (ii), aft% the wocda " " wimal article, 
tmphy", thewords "uncuredtraphy"shaHbeitlserted; 

(b) in c h  (b), in sub-clause (ii), for the words "any captive 
animal article" the words and figures "any captive animal 
specified in Schedule I or Part I1 of Schedule I1 or any mind" 
shall be suhtituted ; 

4 1 .  Subsffn;rt&n of section 48, Act HZ1 of 1978.-For d o n  
48 of the principal Act, the following section shall be substituted, 
d y  :- 

" 48. Restriction on transportation of wildltf . -No 
shallaco~ptanywildanLnal(athcrthan~~nnin)orany 

animalarticle, aranyspecifiedplantorpartorderivative~ 
fbrtroraoportation e x c e p t a h  exEI.cisinIlduecaqtoagoertsia 
that pmtiwion fnrrn th& Chief Wild' ' Warden or any dher 
~~~ bytheGo&m this behalfbasbeen 
o & a i d  fhr such  ion.". 

42. ~n&ndll l~t  of section 49, Act YLU of 1978.-Proviso to 
sactioa 49 ofthe principal Act shall be sub&tuted by the fbbwkg, .- 

" h v i h d d r r t ~ i n t h i s s c c t i o n  W a p p l y t o a ~ a o o  
subject to tbt provisiaas ofsaetiar 37D or to a public-inwann.". 
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43. Imertion of New Ckapter VA in Act YIU of 1978.-After 
ChapterVofttieprhcipdAct,thef'ollawCngChagtershallbeinsertsd, 
lamely:- . 

PROHIBTION OF TRADE OR ~ * E R C E  M TROPHIES 
ANIMAL ARTICLES ETC. DERIVED FROM CERTAI[N 

SPECINED ANIA@US 

49. Prohibition of dealing in tkophies, animal articles etc. 
derivedjbm specfled scheduled anin@s.-(l) Subject to the 0 t h  
provisions of this section and after siAty days from the canmnce- 
ment of the Jammu and Kasbmir ~ d d l i f e  Protection (Amendment) 
Act,2002,mpersonshall- 

1 

(a) ~ a c a r r y a n t h e b u s ~ a s -  

(i) a manufacturer ofl or dealer Cn, specfied scheduled animal 
articles ; or I 

(5) a dealer in ivory articles m& tberehm or a mzmufau 
turer of such articles ; or 

(iii a taxidermist with respectj to any specified schedule 
noirmloranypartofsu&ad$ll;or 

(iv) a dealer in tmphy or uncurld trophy derived fmn any 
specified scheduled animal ; br 

(v) a dealer in any captive d being specified scheduled 
animal ; or 

1 

(vi) a dealer in meat derived frp any specified scheduled 
animal ; or I 

(b) coofc or serve meat derived from an specifed scheduled animal 
in any eating-house. - 4 

&planation.-for the purpose 0% sub-sx$on "eating-house" has the 
supe meaning as irNBc Exphbtion below sub-section (1) 

\ of s&€bn 43. 

the licence granted 
of the Jammu and 

i 
1 



Kashmir Wddlifk (Protection) (Ammdmerrt ) Act, 2002 shd wt entitle tbe 
holder tbereof or any other person to commence or carry on the business. 
&md to in clause (a) of sub-section ( I) of this section or the ocqmthb 
r e f e m d t o i n c k r u s e ( b ) o f d i a t ~ ~ b ~ ~ ~ t i o n a f t t r ~ ~ ~ t b e  
said Amendment Act. 

(3) Notwithstanding anything contained in sub-section (1) or sub 
section (2), where the Govenm#lt is satisfied that it is accessary or c3qlb 
dient to do so in Uw public intMest, it may, by gartral or special order 
published in the Government Ga$tte,e?cempt, for purposes of export, any 
oorporation owned or contded %boll?: ql; q $ p W l y  fhmced by the 
Government from the pbisions of sub-section (1) and &-sation (2). 

(4) Notwitkstandurg any thing contained in sub-don (1) or sub- 
section (2), but subject to any rules which may be made in this kbaffl a 
person holding a licence under section 43 to carry on the business as a 
taxihnist may put under a process of taxidermy any spacified scbedulcd 
animal or any part thereof ,- 

(a) for or on behalf of the Government or any corporation exempted 
under sub-section (3) ; or 

(b) ~ t h e p r e v i w r w a o n i n m i t i n g o f ~ ~ h * f ~  
Warden, fbr and on bchalfof any person fbr educatioaal or 
scientific purposes. 

498. Declaration by deale~-f 1) Every person c a m  on tJwd 
business or occupation referred to in sub-section (1) of section 49A sb;ail 
4th sixty days after the eomnen~ccment of the Jamsnu a d  
WldW (Protection) (Amendment) Act, 200 1, d e c k  to tbe ChiCrwW 
Warden or the authorised oflficer,- 

(a) his stock, if any, of- 

(i) specified scheduled animal articles ; 

(ii) specified scheduled animals and parts thered ; 

? (ii) trophies and uncured trophies dcflved from spaeificd shd- 
ulcd animals, 

(iv) captivc animals being spccificd schcdulcd animals ; and 



I 
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(v) ivory or article made therefi$m : 

Pmvided that such declaration, in r e s b t  of my wild anirtid, ddrd 
or t d r r e d  to Schedule I or Part I1 of S4hedule 11 at any time trfter tk 
commencem~nt of the Jammu and Kashmid Wildlife (Protection) (Amend- 
ment) Act, 2002, shall be made within si$y days after such additon or 
transfer : I 

(b) the place or places at which the/stocks mdomdinthedda- 
ration are kept ; and i 

1 

- (c) the descrption of such item, if by, of the stocks mentioned in 
the declaration which he desires\ to retain with himself for his 
&a fide personal use. 1 

(2) On receipt of a .declaration sub-section (I), the Chief 
Wildlife Warden or the authorlsed take all or any of the meas- 
ures specified in section 40 and the provisions of d o n  
40 shall, so far as may be, apply. 

(3) Where, in a declaration madc unbr  sub-section (1) the persons 
making the declaration expresses his dcsird to retain with himself any of 
the items of the stocks spcified in the dcclar tion for his bona fide p e r s d  
use, the Chief Wildlife Warden, with the pri d r approval of the Government, 
may, if he is satisfied that the person is in lab\fil possession of such items, 
issue certificate of ownership in favour of shch person with respect to all, 
or as the case m,y oz, such of the 1:ans & in the opinion of the Chief 
Wildlife Warden are required for the boda fide personal use of such 
persons an affix upon such items identifidion marks in such manner as 
may be prescribed : i 

i 
ProvpecC&at no such item should bd kept in any commercial pre- 

mises. 1 

(4) No person shall obliterate or couiterfeit any identification mark 
referred to in sub-section (3). I 

I 

(5) Any appeal shall lie against any/rehsal to grant certificate of 
ownership under sub-section (3) and thc protlisions of sub-section (2), sub- 
section (3) and sub-section (4) of section 45 'shall, so far as may be, apply 

I in relation to appeals under this sub-section., 

I ! 
I 
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(6) Where a person who bas beea issued a c d f h t e  of owmemkp 
under su- (3) in rtw of any item- 

(a) tradxs such itme to any person, whether by way bfgift, sale oa 
0dhelWise;or 

(b) transfers or transports fnrm or to the State any such item, 

he shall, within thirty days of such transfer or transport, report the 
tramfor w tm#sport to the Chiif Wddlifc Warden or the authorid 
officer. 

(7) No person, other than a person who has been i d  a 
certificate of ownership under sub-section (3) shall, after 60 days 
diom the commencement of the J-u and Kashmir Wildlife 
(Prokction) (Amendment) Act, 2002 date, keep under his catrot, set1 
or ofFer fbr sale or transfer to any person any specified scheduled 
animal or specified schedule snimal article or any kind of ivory or 
rrny articte mrPdc therefrom.". 

44. Amendment of section 50, Act Vlll of 1978.-In d o n  
50 of the principal Act,- 

(a) in sub-section (I), 
i 

(i) the words "or any officer of the Tourism Department 
not below the rank of Tourist Officer" shall be 
deleted ; 

(ii) in clause (a), for the words " trophy or uncured trophy" 
the words "trophy, uncured trophy or forest proQce or 
specified plant or part or derivative thereaf" shall be 
substituted ; 

(iii) for clause (c), the following clauses shall be substituted, 
namely :- 

"(c) seize- 

(i) any captive animal, wild animal, animal article, meat, 
trophy or uncured trophy, or any forest produce or any 
specified plant or part or derivative thereof in respect 
of which an oftince against this Act appears to have 



been committed, in the possessibn of any person together 
with all traps, tools, vehicles, vhssels, or weapons, boats, 
cairts, equipments, ropes, chain$ machines, cattle, or any 
other article used for committibg any such offence and 
unless he is satisfied &at s y a  person will appear and 
answer any charge which may be preferred against him, 
arrest him, without warrant add detain him ; 

1 
(ii) any trap, tooi, vessel, or wea4on intended to be used 

for committing an offence unded this Act and any person 
who is found to be in possessid,n of any trap or weapon 
in any Protected Area, shall bef deemed to be intending 
to use them for the purpose of committing an offence 
under this Act unless proved iotherwise ; 

(iii) any timber or any other fonst broduce in possession of 
any person, in respect or whifh an offence has been 
committed in a Conservation &serve or National Park 
declared by the Government togdther Ajth all tools, anns, 
weapons, vessels, equipments, ropes, c@ns, machines, 
vehicle, cattle or any other artlicle used in committing 
such offence, and unless he is shtisfied that such person 
will appear and answer any charge which may be 
preferred against him, arrest hip, without warrant and 
detain him. 

(cc) any officer seizing any property under this secti~n shall 
place on such property a mark indi ng the same has been 
so seized, and shall as soon as m be, make a report of 
such seizure to the Magistrate hav urisdiction to try the 
offence on account of which such ioeizure has been made 
under intimation to .the Chief Wildike Warden." ; 

1 

(b) for sub-section (2), the following sub-section shall be 
substituted, namely :- ! 

"(2) Any officer of and above the! rank of-an Assistant 
Wildlife Warden or Assistant ~onsedator  of Forests, who or 



whose subordinate, has seized .any captive animal or wild 
animals or any animal article, or specified plant or part or 

I derivative thereof, or any forest produce or any vessels, 
I 

I 
vehiclw tools, arms, machbes, equipments, imphmnts, 
chains, ropes or cattle or any other articles used in committiug 
any offence under this Act may keep the same on "Sapurdaama" 
of a respectable person on the execution of a bond therwf, 
by such person, for the production of tlg property so kept 
on "Sapurdnama", if and when so requid, before the 
Magistrar, having jurisdiction to try the offence, on account 
of which the seiqre has been made." ; 

(c) for sub-section (6), the following sub-section shall be 
substituted, namely :- 

"(6) Where any meat or uncured trophy, specified plant 
or part or derivative thereof ,is seized under this section, the 
Chief Wildlife Warden or the authorid officer may arraagc 
for the destruction of the s h e  in such manner as m y  be 
prescribed." ; 

(d) after sub-section (7), the following sub-sections shall be 
added, namely :- 

"(8) Natwithstand'i anything contained in any other law for 
the time being in force, any officer of the Wildlife Department 
not below the rank of Assistant W11dlife Warden or 
Assistant conservator of Forests, shall have the powers, for 
the purpose of making investigation into any offklce against' 

. any provision of this Act,-- 

(a) to issue a search warrant ; 

(b) to enforce the attendan& of witness ; 

(c) to compel the discovery and production of decuments and 
material objects, and ; 

(d) to receive and record evidence. , 



1 

(9) Any evidence rec~rded uader etause (d) of sub-seetioa 
(8), ahail be admissik in any s bsequent trial b e b  a 
Magistrate provided that it has been taken m p& of the 
siccased person.". 

1 I 

I 

45. Insertion of section 5 M  in ~ d t  YII of 1978.-Atta 
section So, of the principal Act, the t o l l 0 4  4 0 1 1  shall be kxtd,  
namely :- I 

! 

"50-A. Requisition for ~ o l i c l  Assistonce.- Any 
Wildlife Warden or Forest 0ff ihr  may requisition the 
sewicss of my Police O&ea ha* jurisdiction in the area 
to assist him for any of the purpos? of this Act and it &dl 
be the duty of every such offiioqr to Ebmply with such 
requisition.". , 

46. Amendment of section 51, Act &..I of 1978.-In section 
5 1 of the principal-A$,- i 

(a) in sub-section (I), 

(i) in the opening paragraph after /the words "any provision 
of this Actw.the words, l&rs and figures "except 
Chapter VA and section 37E section 42" shall be 
inserted ; and for the words !'two years, or with fine 
which may extend to two tho+d ru, es or with w" 
the words ' ' t he  years and which may extend to 
twenty-five thousand rupees dut shall not be less tban 
ten thousand rupees" shall 6 substituted ; 

I 

(ii) in the first proviso, after the "whcwhcre the affgloc 
relates to busting in, " the reserve," 
shall be inserted ; and &w thd words ''six.moaths'' and 
"five hundred rupees", the Wrds "two years" and 
"twenty-five thousd " shall ~ y c l y  be 
substituted ; I 1 

I 

I I 

I 
I 



.. 
(iii) in the second proviso, for the words "one year" and 

"one thousand rupees" the wards s o  years" and "ten 
thousand" shall respectively be substituted ; 

(b) after sub-section (I), the following sub-sections shall be 
inserted, namely :- 

"(1A) Any person who contravenes any provisions of 
Chapter VA, shall be punishable with imprisonment 
for a term which shall not be less than one year 
but which may extend to seven years and also with 
fine which may extend to twenty thousand  pees 
but shall not be less than five thousand rupees. 

(1B) Any person who contravenes the provisions of 
section 37D and section 42 shall be punishable with 
imprisonment for a term which may extend to six 
months or with fine which may extend to five 
thousand rupees, or with both. 

Provided that in case of second or subsequent offeace the 
term of imprisonment may extend to two years or the fine 
may extend to twenty-five thousand rupees." ; 

(c) in sub-section (2), after the words "uncured tropby, meat" 
the words "ivory and articles made from such ivory, any 
forest produce, specified plant or part or derivative thereof" 
shall be inserted ; 

(d) after sub-section (4), the following sub-section shall bt 
inserted, namely :- 

"(5)  Nothing contained in sectlon 562 of the Code of 
Criminal Procedure, Samvat 1989 or in the Jammu and 
Kashmir Probation of Offenders Act, 1966 shall appl 
to a person convicted of an offence with respi& to:..--, 
hunting in a Conservation Reserve or a sanctuary or - ,- 

a National Park or of an offence against any *~ion 
of Chapter VA unless such person is under 
years of age.". 



47. Insertion of section 51A in ! Act VIII of 1978.- After 
section 5 1 of the principal Act, the follo&ing section shall be inserted, 
namely :- 

"51A. Penalw for endangering 'protected area or polluting 
the environment.-Any person who-- 

(a) sets fire to a protectw area or kindles any fire 
or leaves any fire buping in such manner as to 
endanger such protected area. 

(b) attempts to clear or bkeaks up any land or erects 
a fence, enclosure or gny structure for culrivation 
or cultivates or attempt8 to cultivate any land in any 
other manner in any ~rotected area for any other 
purpose ; 

(c) installs or establishes saw mill or forest based 
industry or any other industry polluting the environ- 
ment within such limiti outside the protected area 
to be prescribed by the Government from time to 
time, 

shall be punished with impriso4ent for a term which may 
extend to three years but shall mt  be less than six months 
and with fine which may extend do fifty thousand rupees but 
shall not be less than five thousand rupees." 

48. Omission of section 52: Act V& of 1978.-Section 52 of 
the principal Act shall be omitted. 

49. Amendment of section 53, ~ c t '  VIII of 1978.-In section 
53 of the principal Act, for the words "saqctuary, national park, game 
reserves or a closed area" and "six month4 or with fine not exceeding 
five hundred rupees, or with both", the vords "protected area" and 
"three years but shall not be less than six Vonths and with fine which 
may extend to twenty thousand rupees but shall not be less than ten 
thousand rupees", shall respectively be hbstituted. 

50. Insertion of section 53A, sebtion 53B. section 53C 
and section 53D in Act VIII of 19f8.-~fter section 53 of 
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the principal Act, the following sections shall be inserted, 

I namely :- 

"5 3A. Power to remove encroachments. -(I  ) Notwithstanding 
anything contained in any othei law for the time bein8 in fora, 
any person who unauthorizedly takes or &ns in possession 
of any land in areas declared as protected area under rhis 
Act, may without prejudice to any other provision of this Act, 
be swnmafily ejected by'. an order of an offiwr not below 
the rank of Deputy Conservator of Forests or Wildlife W a d  
not below the rank of Regiod Wildlife Widen d any crop 
which may be standing on such land or any building or other 
work which he may have constructed thereon, if not removed 
by him witbin such time as Forest Officer or Wildfih Warden 
may fix, shafl be fbrfkited : 

Provided that no order of e m  under this section shell 
be passed unless the persun proposed to be q&med\ is given . 
reaso&le opportunity of showiag cau& as to wby such order 
should not be passed. 

(2) Any property so forfeited &dl be dism off in such 
manner as the Forest Gf&qtr or W~Mlife Wardal may direct 
and the cost of removal of any cfdp or buikiing or other work 
and, d l  of all works nesessarq; to restore the land to its original 
condition shall be recoverabie &om such person in the maum 
provided in section 53B. 

(3) Any person abrieved by an order of tbc Faert Otticol 
or Wildlife Warden under stib-wSio11 (I) may, with in such 
period and in such manner as may be grmcrikd, appeal 
against such order to the Cbief W I W  WaFdca and the order 
of the Forest O f i w  or Wiidlifk W* shall, wbjact to the 
decision of such appeal, be W. 

I (4) The provisions of this sectioa &all apply 
my other pernalty tha! may be imposed fot viddon of m y  
other provision of this Act. 

"53B. Compembtion for loss or damage.-Any persoa 
who causes any toss or damage to any praWtd area or 



encroaches .upon such area shill be liable to 
compensate the available undir this 
section shall be without prejudig and in addition to any remedy ~ 
that the Government may havekunder any law in this regard. ~ 
"53C. Recovery of dues. money payable to the 
Government under this Act any rule made thereunder, 
or on account of price produce or expenses . 
incurred in the in respect of such 
produce, shall if recovered under the 
law for the time were an arrear of 
land revenue. i 

1 .  
"53D. Offences . non-bailabi#.-Notwithstanding anything 
contained in this Act or any bther law for the time being 
in force all offences under this A& other than those 
compoundable under section 46 'shall be non&ailable, and 
sothing in section 497A .of bode of Criminal Procedu~, 
Samvat 1989 shall apply to ?fences undkr .this Act.". 

51.  Insertion of sections 54A an4 54B. in Act VIII of 2978.- 
Afizr section 54, of the principal Acq, the following sections shall . 

be inserted, namely :- 
I 

"54A. Penalty /or forcibly okposng seizure.--Any person 
who opposes the seizure of toolsi arms, boats, .carts, equipments 
ropes, chains, mechines, vehich, or live-stock liable to be 
seized under this Act or forcfbly recovers the same after 
seizure shall be punishable with imprisonment for a term which 
may extend to thrce years but skiall not be less than six months 
and with fine which may extedd to ten thousand rupees but 
shall not be less than five thbusand rupees.". 

I 

'3 4B. Penalties for non-co&liance.-Any person who 
wiifully neglects to give infornJation or to render assistance 
which he is bound to give or rbnder under this Act shall be 
liable, on conviction by the Judibial Magistrate of First Class, 
to fine not exceeding five tho sand rupees or in default of 
payment of such f i e  to sirnplj imprisonment for a term not 
exceeding six months.". i I 
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52. Amendment of section 56, Act t211 of 1978.-In section 
56 of h principal Act,- 

(a) in sub-section (I),- 

(i) fix the words "any officer of a rsnk ]lot inferior to 
that of an Assistant Conservator of Forests"the words 
"any officer not below the rank of Assistam Wildlifk 
Warden or Assistant Conservator of Forests" shall be 
substituted ; and I 

(ii) in clause (b), for the words "as liable" the words "is 
liable" shall be substituted ; 

(b) in s u b - d o n  (4), for the words '%me thousand rupees" 
the words "fifteen thousand rupees" shall be sutr'stituted. 

53.  ~ubstirut& of section 57, Act Y I I  of 1978.-For section 
57 of the principal Act, the following section shaIl be substituted, 
namely :- 

"57. Rewards.-(1) When a court imposes a 
sentence of fme or a sentence of which fure fonns ,a part, 
the court miiy when passing judgment, order that the reward 

I be paid to a person who rendered assistance in the detection 
of the oflbce or the apprehension of the offenders out of 
the proceeds of fine not exceeding twenty per cent of such 
fine. 

(2) When a case is compounded under &n 56, the officer 
compounding may order reward to be paid to a person who 
rendered assistance in the d d o n  of the offence or the 
apprehension of the oEbnders out of the sum of money 
aqxpted by way of composition not exceeding twenty per 
cent of such money. 

(3) Notwithstanding anything contained in sub-section (1) 
aad sub-section (2), the Chief Wildlifk Warden may order 
payment of reward not exceeding rupees two thousand and 
five hundred to be paid to the person(s) who rendered 
assistance in the detection of offence leading,to seziuh or 
apprehension of an offknder in such manner as may be 
prescribed. ". 



54 .  Amendment of section 58, A& VIII of 1978.-The 
full-stop at the end of section 58 of thei principal Act, shall be 
substituted by a colon and thereafter the fdllowing proviso shall be 
added, namely :- i 

I 

"Provided that a Court may take+gnizance of such any 
offence on the complaint of any per@ who has given notice 
of not less than sixty days, in the qanner prescribed, of the 
alleged offence and of his intention ;to make a complaint, to 
the Government or the officer mthorised as af~resaid.". 

5 5 .  Substitution of section 60, Act n@ of 1978.-For section 
60 of the principal Act, following sectidn shall be substituted, 
namely :- I 

"68. Presumption to be -madel in certain cases.- 
Where, in any prosecution for an 'offence under this Act, 
it is established that a person is in posksslon, custody or control 
of any captive animal, animal articlb, meat, trophy, uncured 
trophy, forest produce, specified plat, or part or derivative 
thereoE, it shall be presumed, until t$e contrary is proved by 
the accused, that.such person is in unlbwful possession, custody 
or control of such captive animal, &d article, meat, trophy, 
uncured trophy, forest produce, s&ifie$ plant, or part or 
derivative thereof.". 1 

56. Insertion of section 6OA in AN YrPI of 1978.-After 
section 50 of the principal Act, the following !section shall be inserted, 
namely :- i 

"60A. Penalties for breach of brher provisiomsa-bny 
person breaking any provision of this Act for the'biePeh of 
whi& no special penalty is provided; sbdl be bepunis& with 
the imprisonment for a term which extend td t+va years 
but shall not be less six mo as8 with fim W G C ~  
may extend to ten thousand rupees bbt shall not be less than 
five thousand rupees.". 

57. Substitutton of Schedules in Act LMII of 1978.-For the 
Schedule I, Schedule 11, Schedule EU, S c q u l e  IV and Schedule V 



of the principal Act, the following Schedules shall be substituted, 
namely :- 

SCHEDULE I 

PART I 

Mammals 

Andarnan wild pig (Sus seroficandamanensis) 
Bharal (Ovis nahura) 
Binturong (Arctictis binturong) 
Blackbuck (Antelope cervicapra) 
Brow-antlered deer or tharnin (Cervus eldi) 
Himalayan brown bear (Ursus arctos) 
Capped langur (Presbytis pileatus) 
Caracal (Felis caracal) 
Catacean spp. 
Cheetah (Acinonyx jubatus) 
Chinese pangolin (Manis pentadactyla) 
Chinkara or Indian gazelle (Gazella gazella bennettl) 
Clouded leopard (Neofelis nebulosa) 
Crab-eating macaque (Macaca irus umbrosa) 
Desert cat (Felis libyca) 
Desert fox Pulpes bucopus) 
Dugong (Dugong dugon) 
Ermine (Mustela erminea) 
Fishing cat (Felis viverrina) 
Four-horned antelope (Tetraceros quadricornis) 
Gangetic dolphin (Platanista gangetica) 
Gaur or Indian bison (Bos gaurus) 
Golden cat (Felis temmincki) 
Golden langur (Presbytis geei) 
Goral (Nemorhaedus goral) 
Giant squirrel (Ratufa macroura) 
Himalayan ibex (Capra ibex) 
Himalayan tahr (Hemitragus jemlahicus) 
Hispid hare (Caprolagus hispidus) 



I 
Hog badger a (Acctonyx collaris) , 
Hoolock gibbon mylobates hoolockJ 
Indian elephant (Elephas maxims) 1 
Indian lion (Panthera leo persico) 
Indian wild ass (Equus hemionus khur) 
Indian wolf (Canis lupus pallipes) ' 

Kashmir stag (Cems  elaphus handlu) 
Lesrf monkey (Presbytis phayrei) 1 

Leopard or panther (Panthera par*) 
Leopard cat (Felis bengalensis) I 

Lesser or red panda (Ailurus ful&) 
Lion-tailed macaque (Macaca silend) 
Loris (Loris tardigradus) I 

Little Indian porpoise Peomeris phqcaenoides) 
Lynx (Felis lynx isabellinus) 
Malabar civet (Piverra megaspila) 
Malay or sun bear (Helarctos rnalaianus) 
Marbled cat (Felis rnarmorata) I 
Markhor (Capra falconeri) , 

Mouse deer (Tragulus meminna) I 

Musk deer (Mbschus moschiferus) , 

Nilgiri langur (Presbytis johni) , 

Nilgiri tahr (Hemitragus hylocrius) I 

Nayan or great Tibetan sheep (Ovis amnron hodgstmi) . 
Pallas's cat (Felis manul) 

I 

Panghoglin (Manis crassicaudata) 
Pygmy hog (Sus salvanius) I 

Ratel (Uellivora capensis) 
I 

Indian one-homed rhinoceros (Ithino& unicornis) 
Rusty-spotted cat (Felis rubiginosa) : 
Serow (Capricornis sumatraensis) , 
Clawless otter (Aonyx cinema) I 

Sloth bear (Uelursus ursinus) I 1 

Slow loris (Nyeticebus coveang) 1 



Snow leopard (Panthem uncia) 
Small Travancore flying s q u i d  (Petinomys fiscopapillw) 
Snubfin dolphin (Omella bmimstris) 
Spotted linsang (Prionodon padicolor) 
Swamp deer (all sub-species of Cervus duvauceli) 
Talcin or ~ i s b m i  takin ( B u d o m  tmfwlor) 
Tibetan antelope or chiru (Panthelops hodgsoni)] 
Tibetan fox (Mtlpes firrilatus) 
Ttbetan gazelle (Pmcapra pictiarudata) 
Tibetan wild ass (Epus hemiom kiang) 
Tibetan wolf (Canis hpus chanco) 
Tiger (Panthera tigris) 
Urial or shapu (014s vigrrei)- 
Wild b u a o  (Bubalus buklis) 
Wild yak (&s gnmnienr) 

PART 11 

Amphibians and Reptiles 

Audithia turtle (Pelochelys bibmni) 
Barred, oval, or yellow monitor lizard (Yurams f l a v e ~ ~ )  
Crocodiles (including the estuarine or saltwater crocodile) 
(CmcodiIw pomsus and C?vcodihs pafwtris) 
Terrapin (aatagur bash) 
Eastern hill tenapin (Melano&fp tricarimta) 
Ggnees soft-shelled turtle (7Monyx gangencw) 
GW (~crvia~is gungetion) 
Golden gccko (Caloductyloides sum) 
Green sea turtle (Chelonia my&) 
W h b i l l  nvtle (~mtrnochel~s imbrfcuta imbricata) 
Peacock-marked dft-shelled turtle (7Monyx hurum) 
Pythons (Genus Othon) 
Sail terrapin (fichugo kachuga) 
Spotted bl@s ' terrapin (Geoclemyj tutmiltoni) 



( 274 ) 

PART 1111 
I 

Andaman teal (Anus gibberifmns albogularis) 
Assam bamboo partridge (@mbusicola Ifltchii) 
Barheaded goose (Anser indieus) 
Black partridge (~rancolinul francolinus) 
Bazas (Aviceda jerdoni andl Aviceda leuphotes) 
Bengal florican (Eupodotis iongalensis) 
Black and yellow grosbeak k~erissos~ira ictemid,s) 
Blacknecked crane (Grus n4gricollis) 
Blood pheasants (Ithaginis cyuentus tibetanus, I.c.kuseri) 
Cheer pheasant (Catreus wal{ichi) 
Common shelduck (Tadornu jtadorna! 
Common swallow (Hi rundo *wtica) 
Cotton teal (Nettapus coromgnlincus) 
Eastern white stork (Ciconia I ciconia boyciana) 
Fantail snipe (Gallinago galllinago) 
Fire-capped tit warbler (Cepha~PPYrus flammfceps flommiceps) 
Fortst spotted owlet (Athene iblewitti) 
Frogmouths (Genus batrachojtomus) 
Guganey (Anas querquedula4 
G d e r  (?Merges merganserj 
Greatcrested grebe (Podiceps cristatus cristarus) 
Great Indian bustard (Choriotfs nigriceps) 
Great Indian hornbill (Buceros, bicornis) 
Hawks Uam. Accipitridae) , 

Himalayan barred owlet (Glaqcidium cuculoides) 
Himalayan goldcrest (Regulus J regulus himalay&nsis) 
Himalayan golden eagle ( ~ ~ u i ~ a  chrysattas dephanqa) 
Himalayan paradise flycather (Tekpsiphone paradis 
leucogaster) I 



Himalayan treepie (Dendmcitta forntosa occfdontalico) 
Hooded cram (Gus monacha) 
Hombills (Ptilouemus .tickelli austeni, Ac4rvs nipalensis, 
Rhyticems undulatus ticehursti) 
Houbara bustared (Chlamyiotis unrhrlata) 
Hwne's bar-backed pheasant fsLrm4ticus humiae) 
Indian purple moorhen (Porphyris prphyrio pliocephalw) 
Indian sarus crane (Grus antigone antigome) 
Indian sparrow hawk (Accipiter nisusmelanoschistos) 
Indian pied hornbill (Anthracoceros mabba&cuq) 
Jerdon's courser (Cursorius bitorquams) 
Lammergeier (Gypcretw barbafars) 
Large faicons (Falco peregrims, E biarmicus. E chlccpem) 
Large whistling teal (Dendmqgrw bicolo~) 
Ladakh partridge (Perdix hodgsdae camganae) 
Laage camorant (Phalacmvrax carboniger) 
Large spotted nutcracker (Nuclfraga caryocatactts . 
multipunctata) 
Little carmorant (Phaiacrocorax niger) 
Lesser florican (Sypheoffdes indicq) 
Mona1 pheasants (Lophophortrs impjamis, Lsckrterij 
Mountain quail (Ophtysia supemiliosa) 
Narcondarn hombill (Rhyticarar (tuuhlatus) n a d m i )  
Nicobar megapode (Uegapodfus freyimet) 
Nicsbar pigeon (Coloenas nicobarica pelewensis) 
Night heron (Nycticorax nyctjcorax) 
Orange Bullfinch (Pyrrhlrla arrrantiuca) 
Osprey (Pandion haliaetus) 
Osprey or Fish eating eagle (Pandion haliaetus) 
Palids fishing eagfe (Haliaeetus ieucoratum) 
Peacock pheasants (Polyplectron bicalcaratum) 
Peafowl (Pavo cristarrrs) 

\ 



Pheasant-tailed jacana mudroP~asianus chlrugu) 
Pink-headcd duck (Rhodonessa 1 caryophyllacea) 
Red crested pochard (Netta rujna) 
Ruddy shelduck. (Tadorna ferdginea) 
Scalater's Wnal (Lophophorus 1 sclateri) 
Scaly beHieu green woodpecker i (Picus squamahts) 
Shaheen falcon (Falco peri gri)rus pere grinus) 
Siberian white crane ( ~ r u s '  leu@ogeranus) 
Spotted forktail (Enicurus macdatus) 
Tibetan sandgrouse (Syrrhaptes i tibetanus) 
Tibetan snow cock ( ~ e t r a o ~ a l l j  tibetanus) 
Tragopan pheasants (Tragopan m#lanocephalus, T. blythii, T. 
satyra, T. ' remminckii) I 

Yellow bellied blue magpie (Cis~a flavirostris) 
White-bellied sea eagle (Haliaer(us leucogaster) 
Whitebreasted dipper (Cinclus qnclus cashmeriensis) 
White crested Kaleej Pheasaqt (Lophura leucomelana 
hamittonii) 

75. White Eye (Zusterps pal'brosq occidentis) 
76. White eyed, ~ocha'rd (Aythya n p a )  
77. White- pheasqnt (Crrossopci(on crvssoptilon) 
78. White s+rbill (PQtalea leum&iia) 
79. White-winged -wood- buck (cai& seutalata) 
80. Woodcock (Scolopag nrsticola) / 

PART IV 

I - 
Crustacea a d  Ibsects 

1. Butterflies and Moths i 

Family Amathusidae Cumbon English name 
Discophoru deo deo DU& banded 
Discophora sandaiea muscina ~ z @ i &  common 
Faunis fhnula faunuloides  alli id &a 

I 



Family Danaidae 
/ 

Danaus gautama gautamoides llgers 
Euploea crameri nicevillei Cmw, spotted black 
Euploea midamus roepstorfti Cmw, blue-spotted 

Family Lycaenidae 
Allotinus drumila 
Allotinus jbbius penormis 
Amblopla m'diena 
Amblypodfa ace arata 
Amblypodia alea constanceae 
Amblypoldia ammon ariel 
Amblypodia arvina ardea 
Amblypodia asopia 
Amblypodia comica 
Amblypodia opalina 
Amblypodia zeta 
Biduanda melisa qwna 
Callophyrs leechii 
Castalius msimon alarbus 
Charana cepheis 
Chlioria othom 
Deudoryx epijarbas amatius 
Everes momi  
Gerydw biggsii 
Gerydus symethus diopeithes 
Heliophorus hybrida 
Horaga a l b i ~ c u l a  
Janrides ferrarl 
Liphyra brassolis 
Listeria dudgeni 
Logania Watsoniana subfascaite 
Lycaenopsis binghami 
Lycaenopsis haraldus ananga 

Darkie, crenulate/great 
Angled darkie 
Hairstreak, Chinese 
Leaf blue 
Rosy oakblue 
Malayan bush blue 
Purple brown tailless ~akblue 
Phin tailles oakblue 
Comic oakblue 
Opal oakblue 
Andaman tailles oakblue 
Blue posy 
Hairstreak, ferruginous 
Pierrot, common 
Mandarin blue, Cachar 
Tit, orchid 
Comelian, scarce 
Cupied, Moore t 
Biggh brownie 
Great brownie 
Sapphires 
Onyxes 
Caeruleans 
Butterjl~ moth 
Ljster S hairstreok 
Mottle. Watson k 
Hedge blue 
Hedge blue, Felder S 



Lycaenopsis purpa prominem Common! hedge blue 
Lycaenopsis guadriplaga dohertyi Nags hhge  blue 
Nacaduba noreia hampsonii ~ineb1ue.j white-tipped 
Polymmatus orbitulus leela Greenish 1 mountain blue 
Pratapa icetas mishmia Royal, dark blue 
Simiskina phalena harferti Briliiant,' boardlanded 
Sinthusa virgo Spark, dale 
Spindasis elwesi Szlverlind Elwes 's 
Spisrdasis rukmini Siiverline, khaki 
Strymonidia mackwoodi Hairstreijk, Mackwood $ 

Tajuria ister Royal, wcertain 
Tajuria luculentus Royal, Qhinese 
Tajuria yajna yajna Royal, c~estnut and black 
Thecla ataxus zulla Wondirrfdl hairstreak 
Thecla biet~ menlera Indian @rple hairstreak 
Thecla letha Watson b hairstreak 
Thecla pona  Paona hoirstreak 
Thecla pavo Peacock i hairstreak 
Virachola smilis 

Family Nyrnphalidae 
Apatura ulupi ulupi 
Rrgynnis hegemone 
Calinaga buddha 
Charaxes durnfordi nicholi 
Cirrochma fasciata 
Diagora niceviliei 
Dilipa morgiana 
Doleschallia bisaltide andamana 
Eriboea moorf sandakanus 
Eriboea schreiberd 
Eulaceura manipurensis 
Euthalia durga splendens 
Euthalia iva 

Guava blues 

Emperor; tawny 
Silver-waShed fritillary 
Freak 
Rajah, chestnut 
Yeomen , 

Siren, scBrce 
Emperor, golden 
At?mrm Ipgf 
Malayan nnwab 
Biue nawb  
Emperor. ' Tytler f 
Barons/C$lcnts/Duchesses 
Duke, grbnd 



Euthalia ktrama curv~ascia Duke, Naga 
Euthalia telchinia Baron, blue 
Helcyra hemina Emperor, white 
Hypolimnas missips Eggfly, danaid 
Limenitis austenia purpurascens Commodm, grey 
Limenitis zulema Admirals 
Melitaea shandura 
Neptis a~tiiope 
Neptis aspasia 
Neptis col~mella kankena 
Neptis cydippe kirbariensis 
Neptis ebusa 
Neptis jumbah binghami 
Neptis manasa 
Neptis nyctens 
Neptis poona 
Neptis sanhra 
Panthoporia jina jina 
Panthoporia reta moorei 
Prothoe franckii regalis 
Sasakia funebr?~ 
Sephisa chandra 
Symbrenthia silana 
Yonessa antiopa yednula 

Fpnily Papilionidae 

Chilasa clytia clytia _f: commixtus 
Papilio elephenor 
Papilio Iiomedon 
Parnassius aeco geminifer 
~arnassiw delphius 
Parnassius hannyngtoni 
Parnassius imperator augustus 
Parnassius stoliczkanus 

Fritillaries/Srlwrstnpes 
Sailer, veriegated 
Sailer, great hockeystick 
Sailer; short-banded 
Sailer, Chinese yellow 
Sailer, lascar 
Sailer; chestnut stneaked 
Sailer, pale hockeystick 
Sailer, hockeystick 
Lascar; Dlerk 
Sailer, broad-banded 
Bhutan sergeant 
Malay staf sergeant 
Begum, blue 
Empress 
Courtier; eastern 
Jester, scarce 
Ahirables 

Common mime 
Spangle, yellow-cmsted 
 allowt tail, Malabaf bandsd 
Apollo 
Banded apollo 
Hannyngton k apollo 
Impcrial apl lo  
Ladakh banded apollo 



Polydorus coonsambilanga 
Polydorus crassipes 
Polydorus hector 
Polydorus nevilli 
Polydorus plutonius pembertoni 
Polydorus polla 
Family Pieridae 
Aporia harrietae harrietae 
Baltia butleri sikkima 
Colias colias thrasibulus 
Colias dubi 
Delias sanaea 
Pieris krueperi devta 
Family Satyriidae 
Coelities nothis adamsoni 
Cyllogenes janetae 
Elrnnias peali 
Elrnnias penanga philansis 
Erabia annada annada 
Erabia narasingha narasingha 
Lethe distans 
Lethe dura gammiee 
Lethe eumpa tamuna 
Lethe gemina gafiri 
Lethe gutuihal guluihl 
Lethe margaritae 
Lethe ocellata lyncus 
Lethe ramadeva 
Lethe satyabati 
Mycalesis orseis m t i l u s  
Parargemenava ' maeroides 
Yothima dohertyf persimilis 
Coconut or Rubber crab (Biqpa 
Dragonfly (Epoplebia laidlawi) 

ComAon clubtail 
Black I windmill 
Crimspn rose 
 will b windmi N 
Chine$e windmill 
Denicbylle $ windmill 

Black , veins 
m i t e  butterfly 
Cloudid yellows 
Dwarf clouded yellow 
Jezebel, pale 
Buttedy cabbagelWhite I '  

Cat S pye, scarce 
Evenink brown, scarce 
Palmfrj, Peal S 
PalmP$ painted 
A p s ,  I ringed 
Argus, I mottled 
Forest* scarce red 
Lilacfik, scarce 
Bambob tree brown 
Tjtlerg tree b m n  
Forestdr; dull 
Tree bbwn, Bhutan 
Mystic, i dismal 
Silvers(ripe, single 
Foreste); pallid 
Bush qmwn, purple 
.Wall &rk 
Five ribg, great 

latro) i 
i 



PART I 

A s m e  macaque (Uacaca assamensis) 
Bollgal porcupine (Athenirus neemums mmmensis) 
Bonnet macaque (Macaca radiata) 
Cctatsan spp. (other than those listed in Sch. I and Sch. I1 
Part 11) 
Common langur (Presbytis entellus) . 
Ferret badgers (Melogale mo~chata~ M. personata) 
Himala~n crestless porcupine flystrix hodgsoni) 
Himalayan newt or salamander ~le torr i fon  verrucosua) 
Pig-tailed macaque (4Macaca nemestrinr) 
Rhesus macaque (Macaca mularru) 
stump-tailed macaque (Macam sprciosa) 
Wild &g or &ole (Cuon alpinus) 
Chameleon (Chameleo calcaratus) 
Spiny-tailed lizard or sanda (Ummastix huhickii) 

1. Beef las, 
F a d y  Amathusidae 

Amurhusia philippus andamanicus 

Aemona amathusia amathusia 
Amathusia amythaonam 
Discophora deo deodoides 
Discophora lepida lepida 
Discophora timora andamanensis 
Enispe cycnw 
Faunis sumeus assama 
Sticapthalma nourmahal 



Bi1114IQ indict? 
Clirea idea 
Gopala pita 
Criva cyanilpennis 
Nisotra canioni 
Nisotra madumnsis 
Nisotra nigripennis 
Nisotra semicoerulea 
Nisotra striatipennis 
Nonarthra patknia 
Psylliodes plana 
Psylliodes shira 
Sebaethe cervina 
Sebnethe parkaia 
Sphaeroderma brevicorn 
Family Cucujidae 
Carinophloeus raSfrayi 
Cuclqus bicolor 
Cticujus grolcvelle 
Cucujus imperialis 
Heterojintis semilacrane~ts 
Laemophloeus belli 
Laemophloeus incertus 
Pediacus ruJpes 
Family PapiIiopidae 
Bhutanitis liderdalii liderdalie 
Chilasa epyctdes epycides 
Chilascr pmwdc~oxa teletl~~?kacs 
Chilasa slateri slateri 
Gmphium aristeus anticrates 
Graphium aryclss arycles 
Gruphiurn eztrypylus macronizrs 



Gruphinm evema alhcilbattw 
Graphim gyas gyss 
Graphiwrr megdrw me- 
Papifile bmtes 
Papilio buddha 
Papilio fiscus a d h a f i i c w  
Papilio machao~ wriw 
Papilio rwp 
~ a r n a s h w  charls~nisu c h a r W s s  
Parnassim e p a .  Mlemis 
parksshu j a c q a m  jactpe-ti 
Poljdonrs bmiiki kdwa 
Potydow pigtom&a tykrt 
TeinopaIgtrs impwidis intptW8hs .. 
. 

F u d y  Riddm 

Aporia nabellica 
Appias albina CfrrMBa 
Appias indrs shtws 
Appias l'ncd& l ~ ~ o s c i a t a  
Appias wardiea 
Baltid butkri butkri 
Cepora naciian mmba - 
Cepara M I P S ~  drrpha 
Colias etmzndtca hiwhtcscfca 
Colts$ ecp%ene 
Colias hdukemsS 

Dercos lpmrfas 
Euchloe charlo~ia lrrctlta 
Eummrr mdbrsmf orrpistoni 
Melanitis zikzniu9 1 
Metaparia agatkon 



Pieris deota 
Pontia chloridice alpina 
Salefara panda chrysaea 
Valeria avatar avata 

Family Cwbidae  

Agonotrechus andrewesi 
Amara brucei 
Amara eleganfila 
Brachinus atripennis 
Brososoma gracile 
Brosopus bipillifer 
Broter avicollis 
Cabthus amamides 
Callistominus bdli 
Chalenius championi 
Chlaenius kanarae 
Chalenius masoni 

F6zmiiy Danaidae 

Eupfoea melanoleuca 
Euploea mid tmus . mgenhoferi 

Fanti& Erycinidae 

Abisara kausambi 
Dodona adonira 
Dodona dipoea 
Dodona egean 
Libythea lepita 

Family Hcsperiidac 

Bebasa sena 



Fanrily Inopeplidae 

Inopeplus albonotalus 

Allotinus subviolaceous manychus 
Amblypodia aberrans 
Amblypodia aenea 
A m b l ' i a  agaba aurelia 
Amblypod~a agrata 
Amblypodia alesia 
Amblypodia apidatrus ahamus 
Amblypudia areste areste 
Amblypodia barnloides 
Amblypodia camdeo 
Amblypodra ellisi 
Amblypodia jblia ignara 
Amblypodia ganesa watsoni 
Amblypodia paraganesa zephprceta 
Amblypodia paralea 
Adlypalia sf lhetensis 
Ambipodia suljirsa sufisa -.. 
Amblypodia yendaw 
Aphar f tis tilacinus 
Araotes lapithis 
Artfpe cryx 
Bindahara phocides 
Bathrinia chennellii 
Castalirrs roxus manluena 
Catapoecilma delicaturn 
Catapoecilnra elegans myosttimr 
Charan& jalindra 
Cheriterlla . truncipennis 
Chliaria kina 
Deudoryx hypargyria gaetulia 



Enchrysops onejw 
Everes kakzroi , 

Heliphorns andwcles moorie 
Horaga onyx 
Horaga vida 
Hypolycaena nilgirica 
Hypolycaena thecloides nicobrica 
Iraota mhana boswe Niana 
 anr rides alectokarrdsllana 
Jamides ceieodus pura 
Jamides kankena 

, Lompides boeticus 
Lilacea albmtterulea 
Lilacea otroguttata 
Lilacea lilacea 
Lilacea melaena 
LiIacea minims 
Logania massalia 
Lycaenesthes lycaenina 
Mahathala ameria 
Mahathala atkinsotti 
Magisba malaya presbyter 
Nacaduba aluta coelestis 
Nacaduba ancyra aberrans 
Nacaduba dubiosa filva 
Nacaduba helicon 
Nacaduba hermw major 
Nacaduba pactolus 
Neucheritra febmnia 
Niphando cymbia 
Orthomiella pontis 
Pithecops ficlgms 
Polymmahrs &nica dwnnica 
Polymmtws m&allica metu1Iiea 

b 



Polpmmhrs orbitulus jaloka 
Polymmatus ymnghusbadi 
Porttia etycinoides elisei 
Poriffa hewiisoni 
PoMa plusrota geta 
Pratap bhotes 
Pratapa b l a h  
Pratapa dew 
Prutapa icetas 
Rapala baaaria 
Rapala chaduna  charodrana 
Rapala ntmla 
Rapala rcjhlgens 
Rapala rubida 
Rapala sc i~f f l la  
Rapala opkinr ophinr 
Rapah WIrt(110 

S ' d a s i s  e l i m  e l i ~  
Sp inh i s  lohita 
Spindaris nipolicus 
Suasa lisides 
Su rendra todara 
Tajur2- albiplaga 
Tajuria cappus -ippus 
Tajuria culta 
Tajuria diaeus 
Tajuria illurgo~ . . . 
Tajuria iflurgis 
Tajuria jang~la andamanica 
Tajuria melastigma 
Tajuria sebonga 
Tajttria thydia 
Tajuria pjna istroides 
Tarucus callinara 



Tarucus dharta 
Thaduka multicaudata 
Thecia ataxus atamrs 
Thecla bitei 
Thecla icana 
Thecla jakamensis 
Thecla kabrea 
Thecla khasia 
Thecla kirbariensis 
Thecla suroia 
Thecla syCa assamica 
Thecla vittata 
Thecla ziba 
Thecla zoa 
Una usta 
Yasoda tripunctata 
Family Nympholidoe 
Adolias cyanipardus 
Adolias dirtea 

kanara I 

Adolias khasiana 
Apatura chevana 
Apatura parvata 
Apatura sordida 
Apatura ulupi florenciae 
Argynnis adippe pallido 
Algynnis altissima 
Argynnis clara clara 
Argynnis pales horla 
Atella lscippe 
Calinaga buddha brahaman 
Charaxes aristogiton 
Charaxes labius sulphureus 
Chnraxes nabrttba 
Chornxes marmax 



Charaxes pdyreaa heman 
Chersonesia rahrla arahri 
C T S ~ S  cocles 
Diagora persimflis 
Ddeschaillia bisaltide ma labarica 
Eribosa athama8 arodarrranic 
E r i k a  delphrs 
Erfbooa dolon 
E r i h  honcoca lissainei 
Euripus constmilis 
Euripw klitherses 
Euthalka anosia 
E u W a  cmyttrs 
Eutkalia du&r 
Euthrrlio dwga durga 
Euthulia evalina lOndQ6ilts 
Euthalia jkamiae 
Euthalia g& acontius 
Ettthalia lepidaa 
Euthalia merta eriphylea 
Ewthalia mra nara 
Eutklia pvrtala taoana 
Euthalia teuta 
Herona ~narathus a n d a m  
HypoUmnas missip~s 
8 ' -  poi*@ 6- 
Kalfima olbofasdotrr 
Kbllimla do- 
KtZ#Ima flm hor$eQlii 
Liment€is crustenfa mrstsnfa 
u r n s  cdaffwwvr 
WRIB&#S & 
Melitar~~ &mi l& 
NIprs atszn!~ 



Neptis anjana nashona 
Neptis aurelia 
Neptis magadha khasiana 
Neptis nandina hamsoni . 
Neptis narayana 
Neptis radha radha 
Neptis soma 
Neptis zaida 
Neumsigma doubledayi doubledayi 
Pantoporia asura asura 
Pantoporia kanwa phorkys 
Pantopria larymna siamensis 
Pantopria pravara acutipemnis 
Pantopora ranga 
Parthenos sylvia 
Penthema lisarda 
Symbrenthia niphanda 
Vanesa egea agnicula 
Vanesa egea ahmcula 
Yanesa lalbum 
Vanesa polychloros fervida 
Vanesa prarsoides dohertyi 
Vanesa urticoe rizama 

Family Satyridae 

Aulocera brahminus 
Cyllogenes suradeva 
Elymnnias melilas milamba 
Elymnias vasudeva 
Erebia annada sumia 
Enebia hygrivn 
Embia kalinda kalinda 
Erebia manii manif 
Elpbia seanda opima 
Embia ' falcipennis i 

Hipparchis heydenmichi shndura 



Lethe atkinsoni 
Lethe baladeva 
Lethe brisanda 
Lethe golapara goalpara 
Lethe insam insana 
Lethe jaliaurida 
Lethe latiaris latiaris 
Lethe moelleri molleri 
Lethe naga naga 
Lethe niceteila 
Lethe pulaha 
Lethe sconda 
Lethe serbonis 
Lerhe si&rea 
Lethe sinorix 
Lethe tristigmta 
Lerhe violaceodicta kanjupkula 
Le&6 visr& 
Lethe yama 
Maniola chmndra duvendra 
Melanitis #tan f us 
Mycalesis adamsoni 
MyC;alesis artaxias 
h@calesis botama chamba 
Mycalesis hen' 
Mplesis lepcha bethami 
Mycalesis malsarida 
Mycaksis misenus 
Mycalesis me'stra 

. M~c~lesis  mystes 
Mycalesis sumolens 
N~oPJMI hilda 
Neorina ptria westwoodii 
Oeneis buddha gurhwalica 



Parantirrhoea marshuli 
Parage maemla maefila 
Ragadia crisi1rli.r crito 
Rhapicera sttricus kabrua 
Ypthtma bofanica 
Vpthima fycus 1's 
Yphima mathora rnathora 
Yphima sirnilis aflectata 
Zipotis saitis 

2. Civets (all species of Viverridae e$cept Malabar civet)] 
3. Giant squirrels (Rotufa tndicu, an4 Rbicolor)] 

4. Himalayan black bear (salenarotosl thibetanus)] 

5. Jackal (Canis aureus)] I 

Jugle cat pelis chaus)] 

Marmots (Marmota bobak h i ~ l ( ~ b n a ,  M caudata)] 

Martens (Martes foina intermedia, ~.fravigula, M. watkinsii)] 

Otters (Lutra, L. perspicillata) i 

Pole cats ftPrmela peregusna, M. utorius) P 
Red fox (Vulpes vulpes, Kmontanb, Kgriflthi,) 

Sloth bear (Uelursus ursinus)] ' 

Sperm whale (Phystar macrocephatus)l 

Weasels (Utrstela sibirica. ~.kathdan, M.altaica)] 

Checkered keelback snake (Xeno hrophis piscator) 

Dhaman or rat snake (Ptyas mmuco~us) 

17. Dog-fgced water snake (Cerberus irhynchopi) 

18. Indian &as (all sub-species of th& genus Naja) 
I 

19. King cobra (Ophiophagus hannah) 
20. Oliveceous keelback snake (Arrretiuh schistosum) 
21. Russel's viper F ) p r .  well i)  
U. v ~ ~ a t  rpocia (cael~diq ys~ow l+nitor lizard) 

i 
I 

i 



SCHEDLUE I11 

Barking deer or muntjac (iUuntiacus muntjak) 
Chital or spotted deer (Axis axis) 
Gorals ,(Nemorhaedus goral, N. hodgsoni) 
Hog deer (Axis porcinus) 
Hyaena (H'ena hyaena) 
Nilgai (Boselaphus tragocamelus) 
Sambar (Cervus unicolor) 
Wild pig (Sus scrofa) 

SCHEDULE IV 

1. Fivestriped palm squirrel (Funambulus pennunti) 
2. Ham (Black Naped, Common Indian, Desert, Himalaym 

mouse hare) 
3. Hedgehog (Hemiechinus a t i r i w  
4. Indian porcupine (Hystrix indica)] 
5. Mangooses (all species of genus Herpestes)] 
6. Polecats (Hormela peregusm, Mustela putorius)] 

7. Birds 2[(other than those which appear in other Schedules)]: 

1. Avadavat (Estrildinae) 
2. Avocet (Recurvirostridae) 
3. Babblers (Timaliinae) 
4. Batbets (Capitonidae) 

Barnowls (Tytoninae) 
Bitterns (Ardeidae) 
Brown-headed gull (Lams bmnnicephalus) 
Bulbuls (Pycnonotidae) 
Buntings (Emberizidae) 
Bustards (~tididae) 
Bustardquails (Turnicidae) 
Chloropsis (Irenidae) 
Comb duck (Sarkidiomis melanotos) 
Coots (Rallidae) 



I 

i 
I 
i 
I 

( 294 1 i 

15. Cormorants (Phalacrocoraciidae) / 
16. Cranes (Gruidae) i 1 
17. Cuckoos (Cuculidae) 1 

i 
18. Curlews (Scolopacinae) i 

19. Darters (Phalacrocoracidae) I I 

20. Doves including the Emerald dove (/Columbidae) 
2 1. Drongos (Dicruridae) 
22. Ducks (Anatidae) i I 

23. Egrets (Ardeidae) i I 

24. Fairy bluebirds (Irenidae) I 
25. Falcons (Falconidae), except the h e e n  and peregrine 

falcons (Falco peregrinus), the s$er and laggar falcons 
(F.biarmicus), and the redheaded metlin (F. chicquera) 

26. Finches including the cMnch (~rinl/illidae) 
27. Flamingos (Phoenicopterjdae) ! 

I 

28. Flowerpeckers (Dicaeidae) 1 
29. Flycatchers (Muscicapidae) , 

1 
30. Geese (Anatidae) I 

31. Goldfmches and allies (Carduelinae) i a 
32. Grebes (Podicipitidae) I 
33, Herons (Ardeidae) , 

i 
34. Ibises (Threskiomithidae) I 

I 

35. Ioras (Irenidae) I 1 
36. Jays (Corvidae) 
37. Jacanas (Jacanidae) 1 
38. Junglefowl (Phasianidae) I 

39. Kingfishers (Alcedhidae) I I 

40. Larks (Alaudidae) ! 
41. Lorikeets (Psittacdae) I i 
42. Magpies including the Hunting magpie (Corvidpe) 
43. Mannikins (Estrildinae) I 

i 

44. Megapodes (Megapodidae) I i 

45. Minivets (Campephagidae) I 
/ 

46. Munias (Estrildinae) 
I 
i 
I 
i I - 

t I 
I 
I 



( 299 ) 

47. Mynas (Sturnidae) 
48. Nightjars (Caprimulgidae) 
49. Orioles (Oriolidae) 
50. Owls (Strigidae) 
5 1. Oy&ercatchers (Haematopodidae) 
52. Parakeets (Psittacidae) 
53. Partridges (Phasianidae) 
54. Pelicans (Pelecanidae) 
55. Pheasants (Phasianidae) 
56. Pigeons (Columbidae) except the Blue rock pigeon 

(Columba livia) 

57. Pipits (Motacillidae) 
58. Pittas (Pittidae) 
59. Plovers (Chaiadriinace) 
60. Quails (Phasianidae) 
61. Rails (Rallidae) 
62. Rollers or Blue jays (Coraciidae) 
63. Sandgrouses (Pteroclididae) 
64. Sandpipers (Swlopacinae) 
65. Snipes (Scolapacinae) 
66. Spurfowls (Phasianidae) 
67. Starlings (Sturnidae) 
68. Stone curlews (BurhinidrPe) 
69. Storks (Ciconiidae) 
70. Stilts (Recutviddae) 

- 71. Sunbirds (Nectarhiidae) 
72, Swans (sic) (Anatidae) 
73. Teals (Anatidae) 
74. Thrushes (Turdinae) 
75. Tits (Paridat) 
76. Tree pies (Corvidae) 
77. Trogons (Trogonidae) 
78. Vultures (Accipitridae) 
79. Waxbills (Estrildinae) 



( 2 % )  , 

80. Weaver birds or bayas (Ploceidae) 
8 1. White-eyes (Zosteropidae) i 
82. Woodpeckers (Picidae) 
83. Wrens (Troglodytidae) 

8. Snakes 2[other than those species listed in Sch. I, 
Part I1 ; and Sch.11, Pt.11): I 

(i) Amblycayhalidae 
I 

(ii) Amilidae i 
)i&e 

I 

~lubridae i 
(v) Dasypeptidae 
vi) Elapitlae (cobras, kraits, and wral snakes) 

auconidae I 

iii) Hydrophidae (freshwater and sea snakes) 
ix) Ilysidae i 
(x) Leptotyphlopidae I I 

(xi) Typhlopidae I 
(xii) Uropeltidae , i 
(xiii) Viperidae 

I 
(xiv) Xenopeltidae] i 

9. Freshwater frogs (Rana spp.) 1 
10. Three-keeled turtle (Geomyda trihnata) 
11. Tortoises (Tehdinidae,Tryonichidae)/ 
12. Rvipamus twds ~ e ~ t o ~ h ~ ~ n o i d e ~  spp.) 
13. Voles 

I 

14. Butterflies and moths: 

t 
Family Danaidae 

Euploea core simulatrix I 

I Euploea crassa i 
- 

i 
Euploea dioeletianus ramsahai 
Euploea mulciber 



Family Hesperiidae 
Baoris farri 
Hasora vitta 
Hyarotis adrastus 
Oriens concinna 
Pelopidas assamensis 
Pelopidas sinensis 
Polytrema discreta 
Polytrema rubricans 
Thoressa horiorei 
Family Lycaenidae 
Tarucus ananda 
F d l y  Nymphalidae 
Eiuthalia lubentina 
Family Pigeridae 
Appias agathon ariaca 
cppians libythea 
Appfas nem gulba 
Prioneris sita] 

SCHEDULE 

Vermin 
1. Common crow 
1. Fruit bats 
3. Mice 
4. Rats 

SCHEDULE VI 

I .  Aconitum deinorrhizum 
2. Aconftum hetemphyllum (Pais) 
3. Aconitum kashmirtctrm 
4. Allium auriculatum 
5. Allium loratum 
6. Allfum mylef b 



7. Alpfcarpw meeboldif 
8. Amph f carpaea ammalus 
9. Andmsace a f w m  
10. Angfopreris w c t a  
I I .  Andmsace mtrcmnifol fa 
12. Arabis tenvwstris 
13. Artemfsfa 4olfchocephla 
14. Artemfsfa lkclrftfma (Morin) 
IS. A m &  fa barrtkami f 

, 16. Artewia absfnthtum 
17. Artemsia marftfmo 
18. Ast~gtal~s anomalub 
19. Aspagalus kkeri 
20. 0 . 6 ~  aacumfmta 
21. &op belladbnno ( 
22. B e r k f s  begelfanu 
23. Berberfs ~ h m f r f a m a  L 

24. Babnls l ~ k m  
1,' 
3- 25. Bergenfa ti&& 
'" f'b. Camx anulata 

27. Camx atma ssp.pnlibta 
/ 28. Cmx borlf 

29. Carex AasIrmerfansfs 
30. Calmrnrcrgmtfs decom 

- 31. Calamagmstts ' gahvalens fs 
32. Calamagmstis s t o l f d ~ f  
33. Catebtvsa qwtfco vu: 
34. Catabmsella hfmalafca 

, 35. Cemstium t h o n f f  I 

36. C M r f l l a  setulosa 
37. ColcIhrcum lwteunr (corn) ( 
38. Coraflorhiuc trfpdcl 

% 39. Cotoneaster cashmer i~~~~fs  
40. Cousinfa f a h r i  

i 
I 

1 

f , 

1 

1 
I 



cyaa~ woad) 
Cymbidium mucmrkiton 
Cymbopogon ramnugaremis 
Cyprfpedium cordigerum 
Dutura stramonium 
Delphinium uncinatum 
Deyeuxia kashaeriana 
Dianthus cachmiricus 
D~anthtrs minimtts 
Dioscorea deltatdea (Krench, LobkhmhQ 
Draba dasyastra 
Elschltzia desa 
Ephedra gerardiana 
Epilobirtm glaciale 1 

Equisettrm arvense 
Erophrla tenerrimma 
Eremtirus himalaicw 
Ertlophia hormusji 
Festuca lucida 
Fritillaria roylei 
Gas rroidia smbhanchoides 
Geranium tubemrip 
Hedysarum astragaloides 
He4ysamm cachmerianum 
Hedysarum microcalyx 
Hemclescm condieam 
Herminiurn duthei 
H'scyvrmus niger (8- bang) 
Iwptiens meeboldii 
Impatiens pahalgames~sis 
Indigo f e ~ a  cedroruon 
Inulu racemosa (Poshkar) 
Iris milesii 
Lavetra kashmiriana (Rcdra kkaani) 



( 3 6 0 )  ; 
I 

75. Luctuca benthamii 1 
76. Lactuca undulata 
7 7. Lespedeza elegans 

I 
I 

78. Lilium polyphyllum I 
I 

79. Lophocloa clarkeana I 

80. Meconopsis latifolia I 
81. Nardostachys grandiflora i 
82. Nepenthes khasiana (Pitcher pl/ant) 
83. Orinus thomldii I 

84. Paphiopedilium Spp (Ladies dijper orchid) 
85. Papaver himaliacum 
86. Physiochlaina praelata I I 

8 7. ~icrorhi*a kurmoa 1 

88. Picrorhiza kurrooa 
89. Puccinellia kashmeriana 
90. Puccinellia rhomsonii I 

91. Podophyllum emodi (Bankakri) / 
92. Podophylum hexandrum 
93. Potentilla kashmirica I 

94. Primula clarkei I 

95. Rauvofia serpenrina 1 
96. Renanrhera imschootiana (Red I vanda) 
9 7. Rheum emodi 1 
98. Rhamnella gilgitica I 
99. Rhus punjabensis 1 
b 0 .  Saussurea atkizrsoni 

I 

I 

101. Saussurea bracteata , 
102. Saussurea clarkei i 

103. Saussurea costus I 

104. Saussum lappa (Kuth) i 

105. Saussurea mylei I 

106. Schizachryium impressum 1 
I 

10 7. Selaginella adunca I 
I 

I 

108. Silene kunawarensis I 



Stellaria depressa 
Stipa chitralensis 
Taxus wallichiana 
Thermopsis inflata 
Tribulus terrestris 
Valeriana wallichii 
Vanda eoerulea (Blue 
Mcia benthmiana 
Mob himaiayensis 

vanda) 
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